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to be used to demoralise the armed
forces, our jawans?...( nterruptions)

..Can you allow an Independence
_Day speech to demoralise the armpd
forces? ... (Interruptionsg)..

SHRI PARVATHANENI

»

- UPEND-

RA: We can expose your corruption
and your pay-offs and your klckbacks

. (Inter ruptmns)

SHRIMATI JAYANTHI NATARA-
JAN; Can you allow an
ence Day message to be misused by

using ‘'words that glorify one political-

party? .:. (Interruptions) ..

SHRI M. M, JACOB: Madam 1 have
a submission to make. (Interruptions)
In the List of Business we have listed
Constitutional (Amendment) Bills,
Sixty-third, Sixty-fourth and Sixfy-
fifth. .. (Interrupticris) My submission
i3 this. Instead of puiting the Sixty-
thirq first and then Sixty-fourth and
Sixty-fifth, . please - s‘art with the
Sixty-fourth and Sixty-fifth affer
lunch. That ijs -my only submission.

*THE, DEPUTY CHAIRMAN: That
we will take up only after lunch. Now,
we have had enough discussion on
this. So I adjourn the House for lunch
fof one hour,

The House then adjour_-ned
for lunch at thirty-one min-
utes past one of the clock,

The House reassembled aftey lunch
at thirty-one minutes past two of the
clock, The Deputy Chairman in the
Ghau'

CONSTITUTION V(SIXTY-FOURTH
AMENDMENT) BILL, 1989 .
. & ) .

'C‘ONSTITUTION (SIXTY-FIFTH

AMENDMENT) BILL, 1989

THE DEPUTY CHAIRMAN: Now
we take up the Constitution (Sixty-
.. Fourfth Amendment) Bill 1989, and
‘the Constitution, (Sixty ﬁfth Amend-
ment) Bill, 1989.

-THE PRIME MINISTER (SHRI
RAJIV GANDHI): - Madam Deputy
Chairman, with your kind. permission,
. I rise to move:

That the B111 further to amend the
Constitution of ndia—the Constitu-

Independ--

gy A& A A

tion  (Sixty-fourth 'Axﬁéndﬁeﬂ)
Bill, 1989—as passed by the Lok
Sabha, be taken into consideration,

1 further move;

That the Bill further to amend
the. Constitution of India—the Con-
stitution (Sixty-fifth Amendment)
Bill, 1989—as passed by the Lok
Sabha, be taken info consideration.

My colleagues, Shri Bhajan Lal, the
Minister of Agriculture, and Smt.
Mohsina Kidwai, the Minister of Urban
Development, who are Ministerg in
charge of the subject matter in the
Bills will explain the provisions of the
Rills, I will reply to the debate,

THE DEPUTY. CHAIRMAN Mr,
Bha;lan Lal

SHRI PARVATHANENI UPEN-
DRA (Andlira Pradesh): When is the
TV debate?

'THE DEPUTY CHAIRMAN: You
talk -of the Rajya Sabha debate first.

gfe At (s Wam W)
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fedft # SAH g W agw &
araFifaat g o g arge a9
g ®e F am oy AR qa¥d, §
qrqd gt § e e o) oarel
q meE @A i, TT IC TATLRT
CEY T F A G E, IT @9 OF
& A g3 ¥ 5 @b 4iEigaT

¥ wiiede g arfer, owEr oA

aaar_ Irfge 1 g8 7 wieanrad fae
arfge Y ey fafyeiag | § )

FFiT ag g @ a3 fF o0 @@

- afga # a1 wifsy #9 T qF

g fdr & Jfyw aT o gwesr w0
# Fifgw agi Y T AT IIHr
fafvex § f@ar f& gasr  AIwTw

wfaq 9T EIFT F3EAT AR GETC

qra gAA A owifEw & | gAEr A
gvemg § W1 ¥ ¥ agEl g%
amesrd & @@ Wik @ &% gR
maEE g | ngdwT I3 W8 )
g3 wEd ® < AW s QR
Fr oTeTw AT W@ & HIT ST ERAT-
AT AT AT AT A AR WM
gHIY Mgy FT wF T B &Ifae
74l & f gadl 5 agar gf AEE

CF Ud g a1 Ia fag gl

g ¥ | faary & g e § faedr
Y ard FgAT Tgdr g faw FaR
# gATR Fga dwarA o1 gt F @A
Fier § T A wee O fesdt §
®|y & wAFr wraw § ) v fRed
g U enre g f5 oo 12 At M
F for qmé ot oF #iw ma 2

feeeft FY. HEEY 81 F GAE ¥

80 WG F FAT § oD AR SART
ag aar e T gz zaEwr @ fo
e o3 ¥ T g g IO I6
AT JT FIAM TR ag 1 FAE
12 71@ g, WF 1 FUT 30 1%
ar 1 AT 32 WG G| FART
agl €SI PAFATH £, TF QAT THAL
F F...(WAGA) WT [IE T
& fway am § 1 gad Fga SAno
EHIHT g ST | ¥ qr 93 Wy
¢ feasy ol gwesty § SfFT O
Bie wgLE Sasy o7 gEend %9
w4 A § | T OF & wEAT W
g 1 gAY w9 gAr a1 TP g qY
W 51§ Wk §e ag s gar 5 fra
ffo7 ¥ g WIE IH @ &
foag & T 9T ot H W
aferr & 39T Srgwd At ma
afew 97aT gary F afeaqraa 99 g
g 7 & | EE @ 8 gL TE
g W ¥ For g Twr & | ar sl
faqt v Irg & o & T oA
AR § g9 g 1 1T e W@ §,



$7 Constitution (64th and [ RAJYA SABHA] 65th Amendt.) Bill, 1989 88

[sfradt wgfaar fraag]

- 78 g & fo AT gATAG ST 3T T
AT & rm ¥ gl AT AT I9qrad
MT grg qX 9T T afears Fr ar
w3 8 g3 T §, A A mIA wfar
¥E A q v F E | I WAl
s giyard &, e § oo

g qia‘ Fifar & & 5 gasy
aAqigr  Mifwas ArAr Qg fygdn

W 73 w4x ¥ wifaw 7 oSy

T I A § gu9rag & SAN- -

FRilE Far gar & & QU gax mad

fafaeg g i & o7, & 7 @
I A Ay A ghaard Par &
AR 7 w3 F Pfaard PAE WM
IR g4 AT PAr B

€35 g% L Far & ﬁ? ST qdl

qReaTd §, €€ 1aTqE W12, AY T:'Frﬂ ,

darmd = gfed @ A @l A
At ghaard 71

€7 @19 o WY Irg § FE WY

@t 5 gAY Femeewa fwar i
FegeEmT gL Haw T¥ fRar ¥ 9

S agg @ arF Y S % B 9T

Tdt @Y T ¥ ﬂa“r gs, wfwa

naaTya ¥ @f<q & ard @ @ §.

f& ag ast 9=t § §arz fwar aar
g, gogma & faafger & dgre fwar
agr @, €1 a4t A FT QIS
# gy AT 7 IF O§ AR WS
W § @A gd g t% g9 mWIA
o ag&araﬁ F AT q3 A g f&
I A7 3 Fra T & g4 Sa1ET & Sanr
agfand ¥ W IqF) wfegawa ¥

e faw &t @A @1 oAgIAT ag
¥ B gw sarar ¥ SaiEr wfeagrad

BIFl € WX say @wT  frgEit

NS S T T1 a8
AT B Jqw 9T AT wWewy § 98
Faturart g, arags g - gIW
W & @0 3} faama @ a@g, 7R
¥ grg ¥ area wrg wiT gEr A
famz 9 az Ay «rF gad ¥
qra-gra i & A gurag &7
&, fox wwrfaama frar @ f5 safa-
feva 9 % frad) WGHTA Fr HT

frg fgara d Sasr Farfafi@as
firar Srg) A% 1@ A @i
feFwa § wet {5 Sasr @ide F4r
g ? watarwfsar & ggged €8

gAR A §@ wrg §F A Al WL
IEF FIT [ WIRAT FT AT

3a% dra & ga¥ fmar R oagw
FIAT § AT I@F FHT AT FE
FIGHReT & San Fiwd $AE §

an:‘r ERf laﬁmé & n.w Reef @t

. Brfraw @ < A, S8 B fedr 7t

IqT F OF AISY 32 FAT & W
TAT BT FAATE H J0, AT IEGA
ff da sr@ Saw g % el

& AT vaF arm ww zav Jfed

QAL FFAT W, QU SAT W oawdw {19
wrg g qr AT w3 F oAiA A
aF FIEGL Y URT W@ GFRIT § ?

o\t @ e weEm (33T
yam) : faedi A (09 &1 FAFIE

aiw a9 o1 fgar Farg F Arg a9

FT faar )

it L w‘faﬁtm freag . wwda
sﬁ ki a3 gra gfar) s &
F77d7 N W 1 DIOET WY

JTE ATAA B

S am AEW WEAT: FTHFA

@Y T F A7 FT AT g9 FY

feor o , _
Iq wwnfa . wedia s, seas
A ATQAT, AT AT ST FrAAT )

siwdl dgfar feaad: samma
g § WEAT 43 WX m—g%ﬁ‘ E
qrg HWIAY ATy FF AT G5 | gqfea
arsy, Fma Fwafed 7 syFgaar )
w€ ) g% e wRr W & fF
ITH ATETTAF 2T 10 )

F13ae €9 a7 faema g )
§ @adl g fF 90 nFarsrer BT
mrtwnzﬁrq qa”r giafy lE’F ST FH-
qIRGt W 37 F g qar 7 g
17-17, 18-18 A& § Iad JAF
ﬁ'T gT, FAwifeal &Y 3 & Feim
qar aff &1 gofog oay oqFedy
o @ & oSAR SAeqmA
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‘A% qrET, eaﬁ"am AMG  HrEANT
TEY, 48 A A SART ?:”r ity
@fF T8 795 gfrew a7 @F A
am fr fagag T % |

FRaq  FHmy  F Afw 9w
. HTEAY  VARE Fi WK oEEw
wfgy & wfww gaswd s@mr
B -
aratrgsﬂzﬁma"\gﬁrngas
qTY WA §, S GEAGA H
agta T & oqA AFYIE qg laT
g f&-s gard air §T AT qE-
faf w@zd F HT ge 4, T
fafreed 3, 95 Wit ¥ aase
faar, faa trrﬁa & X S a’?r
g AArgRl &1 wa faeigd w%
qY, I8 FE 5 a7 m«r EE
Cgara g wrfen, afFa eddwa
irms"n ¥ wftg gda @i =rfyg
e, deq, may @ & % HAAmy
g1 A, .. (uIgm)

W gawfr Ik Ag owEw
fag e R 9, TR FUE Wew
& o) ... (@)

st Mighaar fezad:  agf,
T, #aE ﬁq @t q@ W@ q | mi
oA T § fe qEE e ¥ ae-
< FERwT F &g a® § Ww
fear war &1 . (373ura) '

st g q  (sfeadr dara) 4

I fawar, wafsg @ fwgr sar
>, . (FWEAg)

BgT AT {ag ¢ ag A
- 97gd & saar &1 wigwrT 3 sow
. (FFRIT)

SHR] DIPEN GHOSH: In Uttar
Pradesh you have kept municipalities
superseded for 15 years.
not been an election-in the Bhagalpur
mun1c1pahty for 18 years, ... (Inter-
ruptions) .. .

TXE DEPUTY CHAIRMAN: Mr,
Dipen Ghosh, your party has got en-

-ough time. -

- (Uttar Pradesh).

There has.

You will have enough
opportunity to discuss this matter,
Please don’t interrupt the Minister.

SUBRAMANIAN SWAMY
If the Marxists
comeg to power, there will not be any
elections anywhere.

SHRI

sttt qrgfaar fegad: so qur-
afg o, g8 § fog ;ST F5v
@ & fau adf #8 W g #
T agAaz ot gL ¥ Sy fug
AT FFFE B ooig w@ F aw
FaF gar wfege) wawmw @w @
FE OWS "Gl FI AFAT WK
IZAT &9 W ¢ FgET AIHT

gt favem fF wAWY g0 @ =

T AR .. (FEE) ' AR
§ 99 wmfa of, g7 & faw #
arg § f& Sar 8 sgrEr gida
IaFT & A1 gF AT AL FAAA
gt f5 g9% S9Y wHA-IUAT T
T EAN ATS9 aWe! W ATT 4f!
g gAN WL waaﬁz 9T BreT z
fe ar & oF @1 § uF gl ATE
&Y @ gu fagy dvET qg w@Ar
siR, @ ff Segl aifer  sAg
a T AR & 97 s § ) sy
FEIGHT FHIAT AT FHIG g FE
TIUS AFl, T8 g Tz TaAEd
TTBIST & | F4T ATIA 2H & & AFGUA
FI a3 gAY T TIARE 9T BT
g1 57 R faw w1 T @ A
AMFT a9 AgE a4t ger fw o
gR TAEr ToFma ¥ fuu ar us
af ¥ feu w ¥ 9T qWwEid

- o, & oF AT ara FgAr argat

g 5 fa7 fiw fafaed ¥ amwe
teqr srew fafqex = difaw &7,

oy faffeex 3 wWT @A &

weqer WAy ag Wifen =gl g
@t afeF ag FArd o WA QX I
& wrgw fafgezT & arq #IT 9O
Fifgm & oY &y SErEfEE . FGF
g S9asr g@ wgA W1 ...
(zxaer)



91

Wt adaift swr: §  gdwr
g qAEm T AY T FO g
(FuEm)

st w‘rgﬁﬁr freag: =
FUT qatq'm. IE &Y, gresy
a37 #Fd fad, = gargdm fR
\m eqﬁ’r‘m aFn § & gw oo
§ 45 uwgal N g W AR
IqF A ZH FvE agrr fHHS |
ELENEICELCERE GO O CIL T I
qrg satgd &Y g1 K ga@ 9%d

JQF GEY gt FFAT  ATGA 1|

39 gwrifa S, AU §E AR
¥ fayara & @ sw & f5 oag
gfm # &7 & Id iz %1
F age v & TH_ FRAT AAEH
TANT A OFAT AGA!

“The historian of the future will
probably not pay top much atten-
tion to the number of speecheg or
the hours which the speeches have
taken or to the number of qijestions
but rather to the deeper things that
go towards the making of 5 nation,
There can be no higher responsi-
bility or. greater privilege than to

be a Member of this august body

which is respensible for the fate of
the vast number of human bezings
who live ip this country, We have
not only to function on the edge of
the history but sometimes plunge
_into the process of making-history.”

Tt @ A FW@ A FRWS § oo
q¥ Wy Yw fRg o awy @
T g7 A9 F 3 Tga A wAN

zATR AvETA § odgd fY A e

AfFN grIw ¥ dmx @ §oadr
3q aqmfy o, & oF Tg HR
q?g:rr Aredt § fF FOwA A
« epffadfedt qud § fF wdwm
3 ar W fear Jasr afer ),
{sat qrgeary Y, fRgar IaF o
T'E'if A TR AWe wAdw ¥
e dF Famm g arg. & Wad
FT AR, IAF FE GOSN AN
faer oY A #4r T 9¥F aFga
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A wAww, WifF @ 990 g@ A T@
faesg 73 & 7 s cfam Ok
CEERYRCIE | ﬁrm‘l‘& aeaa a4 &)
FE WsIT AAT &1 TFH-FEL F A
T 2 W@ E W AT W@ E, @
w4 §, 5 N, IR @\ www
g« fawar whe grd w®
Fifga & 38 s W 5 fefem
dqa 9T uF carfr ardl g fad
ww ufae & &t foar ofow
¥ a7 gu TR § 3 WY IR
%%, ot wdx qfarw & § 3 w9
ﬁaa’rta‘@mﬁramg%
faar # cnfan g, wfF wraw @
5 #gi frg <= = e B
TF-gay & gmAw ¥ g orfaw
gy oErg @ 99, WY @Y 3R
syger ot & § f5 39 ;r‘r:r”rﬁ'w
Wt gf1 Amamw faga & SAar
F@ifer g 7 g, AfFA S carfaw
ardt. & gd arwfase § owg-
oifgsr & 99 &7 A Fw  fagew
gi, oFgged g, waw g,
nrHicas Gl AT gl
afff ag @v ¥ 9AA)  wrfan
ft T TF AT A 9IFT "EQ
sﬁ z ud | gofeg gad wg @
F oggeqr MR € oo Sy
sfafmifede #1 oraw 3 &, o
Fa% FTT & @ A AN R
frea & aft T %l 78 3T
¥ f5 gad o 128 degw ¥ foe
T ad & IR st W RGH
T IFFT ATAG | A ITET ATAT |
TEAAC FT &g FI' T8, IET AA-
FRi & gar 994ar &, Jak Ay o
asq @@ St ¥ w7 faur § e«
Faq wr fgw ofare & oY @
§ ot qmdr gwd § SAa feo
st a3 syasgr s } wY TS §)
rrr:rarm Iqaqnf s, oF g
AR FgAT AEA A9 F g¥ e
¥ q\qg o, & ' ard T wgh

- fF gw Wy Rw F AN #T Wi

qgET AEY. € IO aEr @R
fgrma @grm =@RY &, SART Wy
¥HT FAT ARE & AR T I Ty
IT 1% g IAF FIT A 2y
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gy &, ST arfzfiw wEd ¥
qd g7 weE A WIS, oW
qET H gaw fiv 15 AWT 7 oA,
oF % fafmex @ga & g S
A 9FHT AT AT ;.. (WAGMA)
T @y gEA F OqA FAAW AR,
§ mrad fam a3 &1 a1 TR A&
g ... (vaaw)

SHR; PARVATHANENI UPEN.-

.DRA; Madam, I am on a point

of order (Interruptions)

stadt Argfdar feqad : wadtg
Segwmafa |, & g% A @A

wRd, €A arq mgAr SEA §

f5 w3 15 o, . . (swEwTR). .
#§ 98 15 WA FT T wFY ST
W g T e & oA afy faar
g...(waaw) ...

THE DEPUTY 'CHAIRMAN: Let
me know what is your point of order.
(Interruptions) -

stadt wgfaar feaaf: 15
WRT A FA {AN A @ § S«
9T & zg *gar @@ g ...
(zaqam). . .

SHR; PARVATHANENI TUPEN-
DRA: I am a gentleman. 1 cannot
speak when she is on her legs,” (In.
terruptions) You have allowed me to
spegk on a point of order. (Interrup-
tions)

_ - THE DEPUTY CHAIRMAN: - You
don’t have ta plead for Mr. Upendra,
He has got a strong enough voice and

. position to speak. DPlease sit down.
You don’t have to support him, (In-
terruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P.
SHIV SHANKER): What is it that the
Minister hag said? She has said that
a TV matter has been referred to and

. she referred to 15th August, That is
all, Does it become g point of order?

She must be allowed to say what she
wants to say. (Interruptions)
- :

SHRI PARVATHANENI UPEN-
DRA: You hear me and then rule it
out.

SHRI VISHVJIT P, SINGH (Maha-
rashtra): On this how can a point.of .
order be raised? (Interruptions)

THE DEPUTY CHAIRMAN: You
please sit down. .

SHRI VISHVJIT P. SINGH: Make
him also sit. I am also on a vpoint of
order. '

THE DEPUTY CHAIRMAN: T have
allowed him to make his point of
order. You please sit down. I would

" request Membets not to ge: agitated

and start talking unnecessarily, I
know how to run the House.

SHRI PARVATHANENI UPEN.
DRA: The hon. Minister is supposed
to explainthe gsalient features of the
Nagar Paliky Bill, which she was
doing, Suddenly she referred to =a
Chief Minister’s action or whatever it
is on Doordarshan’s refusal, In the
morning with your permission we dis-
cussed this matter, 7T raised it, I took
exception to Doordarshan censoring

‘the Chief Minister’s speech. I also

accused that Doordarshan is being
used as a private property of this
Government. . . (Interrupticms)

THE DEPUTY CHAIRMAN: There
is no point of order. I cannot allow
you.

SHRI PARVATHANENT UPEN-
DRA: And I also said...(Interrup-
tions) BN ’

SHRr P. SHIV SHANKER: Nothing
should go on record, » ' ,

.SHRI PARVATHANENT UPEN-
DRA: I also said that this country is
being  treated as the Jagirdari of Ra.
jiv Gandhi.- (Interruptions)

THE DEPUTY CHAIRMAN: You
cannot direct anybody what they
should speak or what they should not
speak. .

SHRI PARVATHANENTI TUPEN-

'DRA: What is the relevance of Door-

darshan with the Nagar Palika Bill?
What is the relevance of Doordarshan
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(Shri Parvathanepni Upendra)

to this Bill, you tell me? I will repeat
what all has been said in the morning.
.. (Interruptions) ... If she was not
there in the morning, ] will répeat
_everything, It does not have any re-
levance, - ‘

sitay agfaat feeaf: =
. w¢ a gfagy gR ow S gAT
|, 15 HUET qAA W1 @ §, sa% T
ﬁﬁqaﬁaraaﬁaﬁmq L

" (smAmw). . .3 aga e &)
...(waam) AT FHY
TERIT g1

ot wda¥ft %z fam X @
Far qan g7

s{tAat Agiaar frgad : =g T
93 W HWAEr  Frfww gear.
(zaqamw) .. =T F g Al gl @

. (ewaara)

Iqawmafy : Sasr AN g

v Tifsg

s{inaY wygfaar fegad ¢ & v
¥ afy a7 w8 @ A4 {5 6y
W fa gq W1 § IR AW gEE
75 o 7§ & f S gm W@
gT qATER % JAFT W SqTaT-9-
sarar oA 3, wfeagrag 31 ga S
Eigqae &1 §9 Fifaw awr oh
fr ag mIar ag I w iy
ftedar<r &1 Ugara F qF saiFe
ST garey rafafeea ardw € =@
3 qanadr aOs A groar s fafaos-
eI w N, §WE &Y AT wTH
FEF § F WEAWM F SqmET - FIO
®Y &1 gafeo g@d a7 g aid
& aft § faal AqEm ’»ﬁ'{ T
gT qAEE F I SAUFT-F-FART
qa\--g{ﬁ T A g aF = SarEr-

- q-5A0ET q A@ AW Agfag odsw
% | sarfE B ot ome A sRr
f& 17-17, 18-68 T IF wiww

qASIT JIEST @AY §, S I
niff g I gafy gaw ag arg wQ)
T g fF o5 @@ & e qAE
we0 g1 swT faar fwdr Ffes
mdEw ¥ guedmd g £ares

WA & FIT TAE AT FUY

Gnqn § wumrar g fq"a' ¥ A e
gz fodr gmfe & @@ F1 AW
a4 =ifen 1 wafee ag @H @9 &
qwTwT Fwm & fogA Qm &
FAT TIT TP, W ! WA F WM
gH AT SAE-}-541@T AR &
qrizfadwras gqd 1 saw feg sy
it fgraq age Figar ag@ T fw
Sy feqrmms %)

THE DEPUTY CHAIRMAN. There
is one amendment by Shri Satya Pra-
kash Malaviya for reference of the
Constitution  (Sixty-fitth  Amend- -
ment) Bill, 1989 to a Select Com-
mittee of the Rajya Sabha.

s |eq AETW WA © FFIEAT,
& noar gHeAT geqa v gL fE-

“qrE F FfagTa #T W g
FW TI9, (A95F FT QST N7 &F
farafafes gzeat 7 wa< wfafw
FTOFMAT A4, AT -

1. =i dte WAATUFOT ILET
2. =i wigY fag qon
3. = Fwrm afq fasr
4. % e FIRICHT
5. 570 £ A2
6. =Y THo To AT -
7. ST TEITH TTEAAT
8. STo HTro @&q=AT
9. =N T WY
10. = STo s wwE WYY
11. =t T THT ATAG T
HIT 9y gy g & wau  fEaw
qIAT AfAFIT TEGT FTWX AT sﬁ-

dw  fEar @y
The questions were proposed,
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THE DEPUTY CHA.IRMAN The‘

motion for consideration:of the Con-
stitution
Bill, 1989, the Constitution (Sixty-fifth
Amendment) Bill, 1989 .and the am-
endment thereon are now open for
discussion.

THE DEPUTY CHAIRMAN:

Shri
M. S. Gurupadaswamy,

SHRI M, S, GURUPADASWAMY
(Karnataka):
man, when I was a school student I
(Interruptions) ... may
I goon? When I was a student in the
school ] had heard a nursery rhyme
and the nursery rhyme runs as fol-
lows: You will like the nursery
rhyme for a change.

THR DEPUTY CHAIRMAN. 7T
accept to be g teacher, All right,
(Interruption) ‘e ~

SHRI M. S. GURUPADASWAMY:

You will like this rhyme The rhyme a

run like this.

“Peter Piper picked a peak of
pickled pepper, :

a peck of pickled pepper dxd
Peter Piper pick;

it Peter Piper picked a peck of
pickled pepper,

" where is the peck of pickled
Ppepper that Peter Piper picked.”

THE DEPUTY CHAIRMAN: This is
not a nursery rhyme; . This' i a
tongue- tw1ster

SHRT VISHVJIT P. SINGH: W111
you vyield for a minute? This is not
a nursery rhyme. This is a- tongue-
twister and T must say that Mr. Guru-
padaswamy, in his usual fashion, isa
seer of the future, He has shown us
what is going to be the-fate of the
Opposition when they fall over the
tongue-twister of thig Bill,

SHRI M. S. GURUPADASWAMY:
T wonder who is the Peter Piper here?

(Sixty-fourth Amendment)

Madam Deputy Chair- -

Is it the Prime Mlmster. .. (Interrup-
tions) ... -
SHRIMATI ' RENUKA  CHOW.

.DHURY (Andhra Pradesh). This is
- what happens when you do not do the
right thing at the right time,

SHRI M. 5. GURUPADASWAMY:
I wonder whether Peter Piper is the
Prime Minister or... (Interruptions)..,

SHRI ANAND SHARMA (Himachal

-Pradesh): This is highly objectionable
and unparliamentary ...(Interrup-
tions) . ...

SIET - wwAwe  fag : faa
amr sT 9 fwar s qr% 7T
x afemraet &7 AT aTdE
il aft o

THE DEPUTY CHAIRMAN: I will
look into the recorq and find oub
whether it is parliamentary or unpar-
liamentary. .. (Interruptions) ...

- .SHR]j ANAND SHARMA: They are -
denigrating the Parliamentary institu-
tion, Either they use abusive langu-

age or they come up with the rhyme
. . {Interruptions) ...

BtgT R fag @ s T
f5 ar @ ¥ Srewx WAw A AOTE-

WIFE &3 | Y O FT FRHIT
=r5"r 7Z‘=rr Sircll (zamu)

SHRI M, S. GURUPADASWAMY:

I wonder whether the Prime Minister
is a Peter Piper or his deputies who "
spoke later. Madam, I heard the
speech of the two Ministers on these
Bills, They said,” these Bills are revo-
lutxonary, they -are historic and the
Prime Minister has been repeating
* since sometime past that he is trans-
ferring powey to the people and we
are here to debate and discuss these
so-called historic, revolutionary mea-
- sures which give power to the people
which wag denied to them for .
forty -years. The  nation is
educateq by the Prime Min-

ister and his colleagues that for
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[Shri M. 8. Gurupadaswamy]
forty years they were sleeping like
Rip Van.Winkle and they have now
woken up and found out that they
have done grave injustice to the peo-
ple of India. Now...(Interruptions),

And now, the Prime Minister wants

to remedy and rectify the grave in-
justice, wrong, committed to the com-
‘mon man who lives in huts, sheds, on
the streets and the pavements in vil-
lages and urban areas, Madam, no-
body in this country can go against
the message of Mahatma Gandhi.
Mahatma Gandhi believed in ‘gram
swaraj’, He believed that democracy
has to be built from the village level
upwards and he wanted the ancient
panchayati raj system to be ushered
in to take up all activities in the vil-
lage—education, health, sanitation,

crafts and so on, Therefore let there -

not be any rmsundersta.ndmg on, the
part of anybody in this House that
anybody would oppose the concept
and philosophy of ‘gram swaraj’, Per-
haps, in implementing ‘gram swaraj’
or the panchayati raj system in the
country, it is-the Opposition parties
who have been pace-setters, not the
Congress. (Interruptwns)

R i‘waﬂ N : qg AYRAT
A F oA ¥ A @ & FroarEe
ey w1 oarg A T wW OF..
_ (saaem)
stgrrr @t : ¥ A\ owg W
g7 3z w1 W A &, w1
 fadeT A R .. (srq'a'rw)

SHRI M, S. GURUPADSAWAMY:
The Congress party has created his-
tory in this country in not implement-
_ ing ‘the message of Mshatma Gandhi
in creating panchayati raj system...

SHRI RAJIV GANDHI: Those are
not my words, Madam,

SHRI V. GOPALSAMY
Nadu):
.deny,

(Tamil
It is customary -on his part to

SHRI M. S. GURUPADASWAMY:
He has denied it, That is all right,
I don’t contradict him, My intention
is not to enter infy an argument but
to state my point of view, I want to
say that all political parties in the
country stand for devolution of power,

- decentralisation of authority and
creation of a suitable, effective, mean-
ingful, structure at all levels so that
we build up a real, genuine, participa-
tory democracy in this country.
Madam, what are the-reasons, what
are the grounds on which we are ob-
jecting to the move of the Govern-
ment in bringing this legislation?
Firstly, these Billg lack legitimacy,
sanctity, .. (Interruptions) Please
listen to me. Why are you so impa-
tient?. ..

SHRI KAMAL MORARKA (Rajas-
than): They are trying to impress
upon the Prime Minister,

SHRI M, S. GURUPADASWAMY:
‘These two Bills were not brought to-
gether in Lok Sabha; they were
trought one after the other after
second thoughts, The Piime Minister
made an off-the-cuff remark in the
AICC Session about the second Bill. ..

THE DEPUTY CHAIRMAN: Buf 1
think it was decided in the Business
Advisory Committee that these two
Bills would be discussed together. .

SHRI M. S. GURUPADASWAMY:
I am not talking about that, Yoy are -
missing my point, Please have pa-

tience. Let me go on...(Interrup-
tions) For heaven’s sake, don’t dis-
turb me. Ap off-the-cuff remark

forms the basis for the second Bill...

SHRI RAJIV GANDHI: T am -very
sorry, the honourable Member is not
able tp differentiate between fact and
‘his fantasy,

SHRI ‘M. S. GURUPADASWAMY:
Anyway people know what happened,
They know what 1 said is true, These
two Bills were passed by the Lok
Sabha. You know the composition of
the Lok Sabhg now, The Lok Sabha,
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the present Lok Sabha, after the re-
signation of the Opposition, *

SHRI RAJIV GANDH]. I take great
objection to the Membey saying that
the Lok Sabha *

SHRI M. S, GURUPADASWAMY:

No, no; T said *

* That is'my point. ..

SHRI RAJIV GANDHI: It is a clear
aspersion on the other House

SHRI M. S. GURUPADASWAMY:
This is'a statement of fact, May I say,
.. (Interruption)
1 think the mike is all right. now...
... (Interruptions) -

_SHRI RAJIV GANDHI: Madam,
I would like to have a clarification
from the honourable Member: Did
“he or -dig he not say that the Il.ok
Sabha.*

SHRI M. S. C—URUPADASWAMY:
I =aid,™... (Interruptions) ..,

' SHRI RAJIV GANDHI: If it has®
it mreans that it does nat have*

SOME HON. MEMBERS: No....
(Interruptions) ...

SHRI DIPEN GHOSH: It had*
it since the Opposition is 'not there
.. (Interruptions) ... :

SHRI M. S. GURUPADASWAMY: *
(Interruptions) ...

SHRI DIPEN GHOSH: Because ,
Opposition is not there,*... (inter-
Tuptions) ...

SHRI RAJIV GANDHI: Thea I
take it ag an affront to our democra-
cy, Madam. .. (Interruptions)...

SHRI DIPEN CGHOSH: What is the -

affront? ... (Interruptions)... You
do not know the meaning of the

*Not_ ;scm-ded.

. a minute, .

word  ‘“democracy” .. (Interrup-

tions) .., -
SHRI SAT PAUL MITTAL (No~

minated): He must withdraw  thig

remark ... (Interruptions)...  This
remark must be withdrawn... (In-
terruptions) . ..

,SHRI M. S. GURUPADASWAAY:

I have not saig anytljng; I have not
insulted the Lok Sabha . (Inter-
riptions) .

THE DEPUTY C(HAIRMAN: Just
. (Interruptions) . , . You
said that after the resignation by the
Opposmon MPs the Lok Sabha* Tt
means that* aany
wrong, 1 would not allow it to go on
record. .. (Interruptions) ...

SHRI M. S. GURUPADASWAMY:

No, what is wrong-in that?... (Inter-
ruptions) ... It is my point of view
.. (Inteyruptions) ...

SHRI DIPEN GHOSH: It is his
point of view...(Interruptions)..,

SHRI M. S. GURUPADASWAMY:

It is my point of view,..(Interrup-
tions) ...
THE DEPUTY CHAIRMAN: I

would not hke ihat (Interrup-

_tiens) .

SHRI M. S. GURUPADASWAMY:
That is my point of view, Madam...
(Interruptions) ...

THE DEPUTY CHAIRMAN: I -
would not like the Lok Sabha one
day to call my House*. .. (Interrup-
tions).. ..

SHRI M. S. GURUPADASWAMY:
I did not say® I said that it hag*
... (Interruptions)...I am very care-
ful in my language .. (Interrugp=~
tions) ... Madam, I am very -careful
in my language. I did not mean to
insult in Lok Sabha atall,..(In-

more which is
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terruptions) ... My second point is

.. (Interruptions) ...
- et A

THE DEPUTY CHAIRMAN: Or-
der, please... (Interruptions)..;

SHRI SAT PAUI! MITTAL: He
must withdraw it... (Interruptions)

THE DEPUTY CHAIRMAN: Ho-
nourable Members, we are discuss-
ing two very important Constitution
(Amendment) Bills.

SHRI SATYA PRAKASH MALA-
VIYA: But they don't u.nderstand. it
.. (Interruptions) ..

THE DEPUTY CHAIRMAN: The-
refore, I would like the Members i0
listen to the speakers from both the
gides in peace and harmony,

SHRI M. S. CURUPADASWAMY!
My second objection, Madam, is this:
"The Prime Minister is not merely the
leader of the Congress(I) Party but
he is the Prime Minister of India.

THE MINISTER OF STATE IN
THE DEPARTENTS OF YOUTH AF
FAIRS AND SPORTS AND WOMEN
AND CHILD) DEVELOPMENT IN

THE MINISTRY OF HUMAN RE-

. SOURCE DEVELOFMENT (SHRI
MATI MARGARET ALVA): I am
glad that you have acknowledged it !

SHRI M. S. GURUPADASWAMY:
He is not merely the leader of the
Congress(I) Party, but he is the
Prime Minister of India, ang that is
why, Madam, T started with a 4ur-
JSery rhyme... (Interrutionps)...

SHRI KAMAI, MORARKA: But,
Madam, he forgot to gnfe them 1lolly-
pops!

"SHRI M. S. GU’RUPADASWAMY:
JIt wag expected of the Prime Minis-
ter to consult the Opposition leade*s
when an important ‘measure like this

*Not recorded,

- he is quoting something else.

has to be introduced. But he never
did it.

SHRI SITARAM KESRI (Bihar):
The Chief Ministers of all the States
had -come... (Interruptions)...

SHRI RAJIV GANDHI: Madam, I
appreciate what the honourable
Members has said. Yes, the Opposition
leaders. are- not necessarily those that
are sitting in this House. The Oppo-
sition leaders also are Chief Minis-
ters of some States and, if I am cor=
rect, most of the leaders of the Oppo-
sition parties who are not sii'ing
here in this House are, in fact, Chief
Ministers and I did invite them for
talks. Most of them dig not come.
Or, most of them came for the Pan-
chavat1 Raj Bill, most of them did
not come for the Rill on the Nagar
Palikas. I am so sorry that the hon.
Members has got hig facts and his
fantasy so mixed up. Perhaps the
tongue-twister that he keeps calling
a nursery rhyme has twisted his fon-
gue so much that he cannot straight~
en it out. (Interruptwns) ’

SHR[ M. S. GURUPADASWAMY:
He need not score point over me,

SHRI GURUDAS DAs GUPTA
(West Bengal):: The Prime Minister
is making a cricket commentary. (In_
terruptions)

SHRI M, S. GURUPADASWAMY: .
Perhaps to the Prime Minister we are
not the Opposition leaders at all, So
I meant
something else, For him we are not
the leaders-of the Opposition.” What
is to be done?

Madam, my third objection is this,
These are all important constitutional
amendments, Whenever there was a
debate or doubt raised by the public
or'the press or by the Opposition or
by anybody, then it was normal ta
request the President of India to refer
these two Bills for the opinion’ of the
Supreme Court under article 143 It
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“was not done. } am of the‘view that -

this called for the opinion of the Sup-
reme Court, (Interruptions) . There
is a sizeable opinion in thg country

that these Bills, if passed and if they -

become part of the Constitution, will
affect the basic structure of the Consti~

tution. Perhaps many of our Mem-
. bers are aware... (Interruptions)

- S MIA AR Srewmfy AR
TR St dga @freT dE
¥ dff 9@ WU wIT § a1 @A
¥ oafl A, 93 gAeaw A
Jagr g, mmaa}aag|
ATIRS FEregw # AgT Wl wrfad
grfrdl & wawET 2 omR @
'azrcr‘mméwaﬁmw
T

*

SHRY M, S. GURUPADASWAMY:
Perhaps the Members are gware of the
famouys Keésavanand Bharati case. In
that case the Supreme Court has ruled
that the basic,.. (Interruption) of the
Constitution could not be obliterated.
That would mean not amending the
Constitution but destroying the basie
-democratic structure of the Constitu-
Aion, ‘

AN HON, MEMBER: What is the
relevance? (Interruptions)

SHRI M. S. GURUPADASWAMY:

I am coming to it. Why don’t you
listen? -Later on the Sarkaria Com-
mission went through this and studied
this matter in depth. And the Com-
mission had discused three  alterna-
tives: One, to pass a Bill in the State
Assembhes on the basis of consensus
in the Inter-State Council; Two, to
adopt a Bill at the Centre with the
consent of the States and Three. to
adopt a constitutional amendment at
fhe Centre. The Serkaria Commissiof
rejected the third alternative.

SHRI MADAN BHATIA (Nominat-
ed): 1 respectfully submit that thisis
u wrong statement that he ic making.
On the contrary...

(Intorruptians)

THE DEPUTY CHAIRMAN: You
will get 2 chance to speak,

SHRI,,M. S.. GURUPADASWAMY H

- He can reply to it later, Why are you
ied? ,

SHRI KAMAL MORARKA: He does

not want the Member to give his

views in the House, (Interruptions)

You don’t know English and you are .

trying to teach us English. )
‘(Interruptions)

SHRI M, S. - GURUPADASWAMY:
The basic structure of the Constitu.
tion...

(Interruptions)

SHRI KAMAL MORARKA: Madam,
you should name Mr. Bhatia. He
does not know the rules of this House,
I am much junior to Mr, Bhatia. He
i5 intefrupting the hon. Member. He
does not know law and he wants to
teach us law.

(Interruptions)

THE DEPUTY CHAIRMAN: 1Y
think you should conclude, Mr. Guru-
padaswamy ‘

SHRI M, S. GURUPADASWAMY:
I cannot conclude in this background,
The Sarkaria Commission had reject-
ed the third alternative and insisted
on exploring the possibility of imple-
menting the first two alternatives -
keeping in mind the federal character
of the Constitution, .

' (Interruptions)y

THE DEPUTY CHAIRMAN: Mr,
Bhatia, your name is there. Let him
speak and then answer him back,
Please don’t interrupt because T want

him to finish and allow some other

Member to,speak.

SHRT DIPEN GHOSH: When Mr,
Bhatia speaks, . will the Prime Min.

. ister remain present in the House? .

Please remain present in the Kmmo
“when Mr, Bhatia epeakn, -
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SHRI N. E. BALARAM (Kerala):
- Why do you object to it? Let them
do it. They .want + show their

oyalty to the Prime Minister,
i§ wrong in it?

What

THE DEPUTY CHAIRMAN: You
are also getting up. He is also gett-
.ing up. Everybody is showing loyal-
ty to the Prime Minister, Please sit
down.

SHRI M. S. GURUPADASWAMY:
The State List entry 5 in the Seventh
Schedule is as: follows:

“(5) Liocal Government, that. is
to say, the constitution and powers
of municipal corporations, improve-
thent trusts, district boards, minin.
ing settlement authorities and other
local self-government of village
local self-government or village
administration.”

Article 246, Sub-clause (3) is as
follows: —

“(3) Subject to clauses ¢1) and
€2), the Legislature of only State
has exclusive power to make laws
for such State or any part thereof
with respect of any of the matters
enumerated in List II in the

Seventh-Schedule (in this Canstitu-

tion referred to is the ‘State List’).”

These are the provisions. Article
12 is stated by seme quarters imply-
ing that it covers both the Centre and
States, further- implying that the
Centre has gof authority to legislate
and amend the Constitution in respect
of Panchayati Raj. But the Prime
Minister or his colleagues or the
Government fop that mattey over-
_looked- articles 38, 40 and 51. ~They
- ghoulg read article 12 along with the
other threg articles—articleg 36, 40
and 51. Theréi§ 5 strict dematea-

tion between the States and the Cen-
tre. ‘ .

So, Madam, my objection is that
these twpo Bills will affect the exist-
ing Constitutional structure of the
country and will bring about distor-
tions angd take away power from the
States. We dre for realistic genuine
devolution of power. According to
us, the devolution shoulg start{ from
the Centre ito the States and then
from the States to the Panchayat Raj
bodies or local authorities.

- THE MINISTER OF STATE IN
THE MINISTRY OF HOMTE, AFFAIRS
(SHR1I SANTOSH MOHAN DEV):
They want powers for the  Chief
Ministers, not for the people.

SHRI M. S, ‘.GURUPADAS'WAM::
Why are you so touchy, I do net
understand.

Madam, there has got to be trams-
fer of power to the people. There
hag got to be genuine decentralisation
of authority. Today the trenq is
more concentration of power "in the
Centre “and depriving the States and
State Governments of theip legiti-
mate powers.

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES
(KUMARI SAROJ KHAPARDE):
Not a correct statement,

SHRI M. S.  GURUPADASWAMY:
Why are you behaving like parrots,
I do not understand. (Interruptionsd
We want transfer of power from the
Centre to the States ang from the
States also to-the lower levels. There .
has got to:be financial devolution,
there has got to be economic devolu-
tian . there has got to be administra-
tiva devolution. The Government of
India .does not think on those terms.
Let the Prime Minister of India shed
his own powers. first before he asks
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the otherg to shed their powers Let
him transfer the powers of the Centre
to the States. Over a period of
time, we have seen, Madam, Centrally-
sponsored schemes ang distribution of
revenue, and even imposition of
Cenfral plan on. the States. Even
in the co-operative sector, there is
more centralisation.
List is used or misused gr abused to

favour the concentration of power in

the hands of the Centre. If the
Prime Minister had brought a com-
prehensive Amendment to the Consti-
tution = devolving power,  functions
and authority from the Centre to
the States and from the States to
the lower levels, perhaps, we would
have welcomed it. There is nothing
at all. :

Now, coming {o another point de-
volution of power....

THE DEPUTY CHAIRMAN: Your
Party has got one hour..

SHRI M. S. GURUPADASWAMY:
I know. I have been interrupted.
50 per cent of my time has  been
taken by others.

SHR; V. GOPALSAMY: Madam,

you should exclude interruptions.

THE DETUTY CHAIRMAN: I have
no device to calculate interruptions.
Jt is ' not part of my job.

SHRI M. S.  GURUPADASWAMY: -

Most of my time has been taken by
interruptions. What can I do?

I would like, Madam, 50 per cent
-of the resources should be transferred
from the Centre to the States. I
would like recasting of the Concur-
rent List to give more powers to the
States. I would like the planning
© authority to be decentralised. 15 he
prepared to do it?

Madam my fourth objection {n the
Billg "ig that these Bills are politically
motivated. They have been broughf.
on the eve of elect.mns, :

The Concurrent

SHRIMATI MARGARET ALVA: Is
that what yog are worried. about?
(Interrupticn: '

St HqT AN AT (s
gEIARET S A Tg. wA ATOW
#, wagEe, 1981 ¥ wErwar ¥ w7
ﬁqgaﬂfqrw%gl :

'SHRI M. S. GU'RUPADASWAMY:
If by these measures the Prime Mi-
nister is thinkihg that he will be
able to change the electoral scenario
in his favour, he is mistaken,
(Interruptions)

» THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER IN
THE MINISTRY OF ENERGY (SHRI
KALP NATH RAI): In the elections
you will meet your Waterloo.

SHRI M. S, GURUPADASWAMY:
Who will meet Waterloo, that we will
see. My point is that the provoca-
tion, the compulsion, imperative for
these measures is because. the Con-
gress Party and the Congress Gov-

" ermment at the Centre has lost all
.the other planks so far.

It has no:
more planks left. May I remind the

House that in the 50s,. early 50s,
community development and agricul-

tural extension service was thought

of. They were not implemented.

Later on, cooperative farming and
joint farming were announced. They

top were not implemented. Later on

public sector wag announceq with g

big fanfare,, with a bang, but .that

too wag not properly implemented.

SHRI JAGESH DESAI-(Maharash-

tra): It is incorrect. (Interrup.
tions) ’
SHRIMATI MARGARET ALVA:

You left the Party of Bank nationali-
sation.

SHRI M. S GURUPADASWAMY:
Then the abolitiog of rural indebted-
nesg announced T am -only remind-_
ing you becausg yoy:have: forgnttem ;
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SHRI SAT PAUL MITTAL; What
about the privy purses and nationali-
sation of banks?

SHRI M. S., GURUPADASWAMY:
Then the . abolmon of child labour
was - announced. To cap it  all,
garibi hatao” was announced, bekari
hatao was announced,

SHRI KALP NATH RAI: We have
“done it.

SHRI M. S. GURUPADASWAMY:

Everything was announced and there
was nothing left for the Prime Minis-
- ter. Panchayati Raj was the last
straw. Thig is the last straw’ and he
is catching on to 1t

SHRIMATI MARGARET ALVA:
That is why you are singing nursery
" rhymes.

SHRI M. S. GURUPADASWAMY:
The people of India know .very well,
that it was the oppbsition parties who
implemented the Panchayati raj, not
you. Where were you all these 40
years whey there wag the Balwant
Rai Mehta Committee Report, the
Achok Mehta Committee Report, the

Adminisrative Reforms Committee Re-,
port and then there is the Sarkaria

Commission Report. Where were
you. all these years? And you are
waking up .now. (Interruptions)

i
Let me say it to the Prime

400 p.M. Minister and his colleagues |

that this last straw will not:
help them because they are exposed.
Their whole record is the record of
non-performance in the panchayati
sector. It is the opposition parties—
take Andhra, take Karnataka, Tamjl
Nadu, West Bengal —who have im-
plemented it. There was no con-
stitutiona] amendment. Mr. Prime
Minister, there was no constitutional

amedment when we implemented pan.

chayati raj in our States; it was not
necessary. What is necessary is the
political will and political leaderahip.
3 pity you; you ars a grest party, a

" national party.

. Minister of Andhra

I pity you. In
spite of your massive majority.,.

SHRI N. K. P. SALVE (Maharash-
tra): You leave us to our lot so far
as the leadership is concerned. You
look after yourself,

SHRI RAJIV GANDHI: Hon. Mem-
ber has spoken 5 lot about what has
been done in Andhra for panchayati
raj; I would like to recollect that
when we  hag the Chief Ministers
meeting on panchayaii raj, the Chief
"Pradesh - had
brought a little booklet which describ-
ed what they haq done, and -many
fhief Ministers quoted from. that
booklet, Congress Chief Mlmsters,,
non-Congress Chjef Ministers. .

SHRI B. SATYANARAYAN REDDY
¢(Andhra Pradesh): It is a model,

SHRI RAJIV GANDHI: Yes, it is,
and what was quoted from there, and
what was written is that he by passed
all democratic authority and appoint-
ed a person who overruled cvery-
thing. Y

SHRI PARVATHANENI UPEN-
DRA: It has nothing to do with this;
you are confusing. That ig not on
panchayats. Yoy aré confused again.

SHRI RAJIV GANDHI: If the hon.
Members from Andhra do nhot have
the publicity material produced by
their own government, we' are most
willing to hand it over to them,

SHRI PARVATHANENI TUPEN-
DRA: You are referring to the ap-
pointment of 3 Karshaka Parishad in
the State, probably. That has nothing
to do with Panchayats.

SHRI B. SATYANARAYAN RED-

'DY: He has no correct information

with him.

SHPRI M. S. GURIUPADASWAMY:
1 am having two or three small points
gnd then I will finizh.
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What is required is the political
will, political Jleadership. political
determination which were lacking.
You call yoursell a great party but
there ig no will. What ig to be done?
You lack the will... (Interruptions)

ST waqre Tay :fxa 8, gHfe
At fart wIQ g1

SHRI S. K. T. RAMACHAND.
RAN (Tamil Nadu): We do not want
doctors; ‘we are Lealthy,

SHRI M. S. GURUPADASWAMY:
I see the signs on the wall. We have
already seen the signs on the wall
The Prime Minister since the last
two or three years has been diresily

meeting officials of the State Govern- -

ments, for what purpose, I do not
know, bypassing the .State Govern-
ments, and he is

financial assistance, .
Rozgar Yojna, directly to the zila
Parishads and the Collectors bypass-
ing the State Governments... (Inter-
ruptions)

U GRAAH Qr3T H[F HMIST

d7q 1 ITANTER APNIA, TRIIEATHI

S & gRdr 3T F w@I-qad # A
g frfar qg @ =L g7 qwA
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g%t fody arg & +€ @ ag
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& W@ wgdlzd w1 AR-AE FH

M FI1E garw gar gt gar g

T fHdy wadde & gEHT  ATR-909
fRar & A7 AFARTEA 1 qI1T
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SHRI M. S. GURUPADASWAMY: .

Madam, I just draw the attenticn of.

the House to the statement made by -

my friend, Mr. Shiv Shanker, in the
month of May in the other House.
This is the opinion expressed by him,
which has been published - in “The
Times of India’ under the
“Governmient strategy to defend Bill".
For lack of time, I am just quoting
- this: * The Bill does not provide the
means to ensure that each of the

States actually implement it”, Res- .

ponse "Onuwﬁtm-_

-

sending money, -
under Jawahar .

caption

1989 ] 65th Awmendt,) Bill, 1888
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tion would be binding on all the
States, If any State Government be-
come; adamant and, perversely, does -
-the provisions of
the enacted law, it would mean gov-
ernance of a State not being carried
on in accordance with the Constitu.
tion. That being 5, the President
could exercise his powers under arti-
cle 336 and assume the functions of
the State Government to himself.”

- (Intemptw'ns)

SHRI P. SHIV SHANKER: You
cannot arrogate to yourself to violate
the Constitution.

SHRI PARVATHANENI UPEND-
RA: Whatever you dictate we are
supposed to do? '

SHRI M. S. GURUPADA.SWAMY

) The intention is clear,

SHRI P. SHIV SHANKER: That
would mean you have decideg not to
devolve on the local bodles, powers,
and the Constitution will take care
of it. (Interruptions)

SHRI PARVATHANENI UPEND:
‘RA: You know. You come [rom
Andhra. I-{aven’t we done it?

SHRI P. SHIV SHANKER: The
Constitution wil) lake care of it

- (Interruptions)

SHRI N. E. BALARAM: The
iz out of the bag.

cat

SHRI M. S. GURUPADASWAMY
In other words, Madam..

THE DEPUTY CHAIRMAN: Mr.
Gurupadasawmy, rlease conclude, F
have a lot of names in "the 1ist.

SHRI M. S. GURUPADASWAMY:
In other words, Madam, the intention
of the Government is sinister.. .

SHRI 'N. E. BALARAM: Very

sm1ster
SHRI M. S. GURUPADASWAMY

..dubjous and far from honourable.
'ﬂu Gevernment waonty ta have mYO™

.+
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powers at the Centre so that they
may cgntrol the State Governments
and, if-fteed be, control the Zila Pari
shads, the Panchayats and the local
bodieg also.

SHRI KALPNATH RAI: What iz

wrong? (Interrupticns)
SHRI M. S. GURUPADASWAMY:
Ypu have no sense.

"SHRI JAGESH DESAI: Madam
this should not go cn record. (Inter-
.ruptions)

SHRI M. S. GURUPADASWAMY:
Finally, Madam...

=Y QA AT ;T UG AT F
T g, =T A awr ¥ g At
qar Saar f& ¥ #g @3 T\

SHRI M. S, GURUPADASWAMY:
The provisions in the Bil] regarding
the Election Commission and. tne
C&A.G. will provide enough oppor-
tunity enough scope, for the Centra!

Government to interfere with the
functioning "of the State Govern-
ments,

SHRI JAGESH DESAI: C&A.G?
How can you say that?

SHRI M. S. GURUPADASWAMY:
Accounting. (Interruptions) We

have got Accountant-Generals in he

States.

SHRT PARVATHANENI UPEND-

R&: They are under the C&A.G,

SHRI M. S. GURUPADASWAMY:
They are undar the C&A.G. Dun't
you know that? (Interrupticmns)

~ THE DEPUTY CHAIRMAN: M-
Upendra, you will have your say,

SHR] PARVATHANENI UPEMND-
RA* Tt i an enlightenment for them.

SHRI M. S. GURUPADASWAMY:
Mavy I-ask-the' Prime Minister to n
lighten me? Suppose, these Bills are
®assed, what devoiution. iha is-8fF . ¢

A

116

ing? There is nothing about tansfer

.of power,, no devolution at all. (Inter.

ruptions).

SHRI P, SHIV SHANKER: We
will wait to see your 'pohtxcal will to
pass this Bxll

SHRI M. S. GURUPADASWAMY:

‘we have already exhibited our poli-

tical will, you lack it,

SHRI P. SHIV SHANKER: We
will see your nohhcal will now. (In-
t?‘rruptzons)

THE DEPUTY CHAIRMAN: Now
conclude please:

SHRI M. S. GURUPADASWAMY:
May I conclude with a historical writ.
ing of a person that you have no
will lo will a political will, that is
the tragedy of the nation. You have
no political will.

SHRI P. SHIV SHANKER: We are
not willing to will you, but we are
asking you to imbibe that political
will to pass these Bills. If you have
already implemented, then why you
are worried, pass it.

SHRI V. GOPALSAMY: 1t Sh(jul:'.

'b.u, thrown tc the dustbin.

- THE A DEPUTY  CHAIRMAN: I
think Mr. Gurupadaswamy’s tongue-
twister inspires the Leader of ibe
House to inferrup! him again and
again. o

SHRI M. S. GURUPADASWAMY:
That ig ‘because T love the Leader of
the House. (I‘nte\‘)uptw'ns)

THE DEPUTY CHAIRMAN: Wil
vou conclude?

SHR]I M. S. “URUPADASWAMY-
I will conclude, Madam. With yur
permission’I. say that the Prime Micr-
ister should not Le misled to si¢ to
the people throuzh Doordarshan or
radio ‘that he iz tha onlvy vperson who
believes in devo]utioﬁ of power. We
beHews far? ' morE S we *haVE' ‘done its;
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but.the ‘tragedy of the Prme Minis-
ter is that he is completely misled,

SHRI P. SHiV SHANKER: You
did it when you were in Congress
but atter haviag gone there you
have never done it. :

SHRIMATI JAYANTHI NATARA .
JAN (Tamil Nadu): Madam Deoity
Chairman, 1 rise to supoprt the Bills.
Madam. this morning when I came fo
the Hause it was with a sense of his-
tory. I was overstruck by a sense that

today we were goirg to start debate'

on the two Coastitutional Bills ‘hat
mark a watershed in the history of
independent India. For the f£irst
time.. . (Interruptions). I will wait for
them to leave.

SHRIMATI MARGARET ALVA:
That is the rzspect they have for
women. They do not want to listen
to the speech of a women.

THE DFPUTY CHAIRMAN: Y33
continue, -
SHRIMATI JAYANTHI NATARA-
JAN: Tor the iirst iime in history »f
independent India every Indian citi-
zen is being given the power, the
right, to be the arbitor of his own
destiny and thig is truly a great re-
volutionary step, a moment in history
and as such watershed, but that mo:
ment in history, I did  not realise,
would deteriorate to the level, with
great respect to turupadaswamyji,
to the force of a trade limericks. He
- started -with one and he ended -with
one. -Before I gu zuy further, it is
_jmportant to immediately make a
few comments on what Shri Guru-
padaswamy just salg in his
menis -on- the
amendments, He, of course, staried
with a tongue-twisirsr, the relevaiace
.of which to the present subject com-
pletcly passed my limited compre-
Hension. He referred to Peter Pipor,
b2 referred to bickles, them to . the
" Lok -Sabha. and then he referred” to

‘Keshwanansg -Bharati which dges - not -

com-
two Constitutional !
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apply. Then he went on. He com
ple_tely forgot about those committees
which actually do apply in this case
He said that for 40 years we had
been sleeping, nothing lLad been done
angd for the first time we have taken
up these panchayati raj institutions.
I did not understand the point he
was trying to make with that, But if
I understood him correctly, ha was
wanting to’know why nothing had
been done on JPanchayati Raj before

this, T just waut to remind Mr.
Gurupadaswamy that even though
Panditji first gave expression to

Gandhiji’s dreams ang introduced the
concept of Panchayati Baj in 195¢2 at
Nagpur, from that tim» onwardg tbe
the matter was »uisued with passion
by the Central Governmeént and it is
to our eternal regret that . all the
State Government:, no matter which
party was ruling the State Govern-
ments, did not implement these provi- |
sions propery. Elections were not held

regularly. Proper authority was not
developed. Authority wag actually
given to people outside Panchyati Raj
institutions themselves. There was
great under-represntation of women
and scheduled castes. Justice was not
Peing done. Not enough money was
being transferred to those panhayats.
Therefore, because of the neglect and
negligence of the State Governments,
the Panchayati Rej institutions fell
inta complete disuse. 'Thig was the
reason why after having given the
State . Governments all the time in
the world to try cui and function as

if the Panchayati Raj institutions had

the power to caity out all those
dutjes under such institutions that
now the Central Government }tas

taken upon itself the right to bring
about a constitutional amendment in
thiy matter. ) ’

Madam, Mr. Gurspadaswamy refer-
red to the Supteme Court. #He refer-

_ted to the Keshvanang Bharati ease.

T want to say that tie Xeshvanand:
Bharati case has no relevance hatre
whatsoever. It is axiomatic that we
“cahrot tammper with the -basic struc-
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ture of the Constitution. But it is the.

very basis of our case that the basic
Structura of the Constitution iy 10t
being touched at all, And I am goiung
to deal with that in a minute.

Madam. the basic structure of :he
_ Constittuion is one thing ang the
cight to... :

THE DEPUTY CHAIRMAN:
Please do.not disturb the House. The
Member ig getting distracted.

SHRIMATI JAYANTHI NATARA-
JAN: Madam 1 want to straight
away go to the constitutional position
in this matter....Madam, when they
finish the dialogue, I can continue.

THE DEPUTY CHAIRMAN: You
continue.

SHRIMATI JAYANTHI NATARA-
JAN: Madam,  the departure of the
Prime Minister affects him more than
it is affecting me, I am continuing
with my speech. :

Madam, I want to start off with the
constitutional . position. Before 1 go
any further, the basic position which
is under attack now is the fact that
allegedly these Billg attack the basic
structure of the Constitution. Befole
1 go any further, you have to first
refer to Article 40 of the Constitution

and if you take a little look at his- -

tory, you finq that as early as 10th

' May, 1948, when the Constitution was .

" being debated in the Constituent

Assembly, it was Dr. Rajendra Prasad

who woke up to the fact that the
Constitution had to be baseg up n
village panchayats and the pancha-
vats should find a place in the Cons-
titution. And when he brought ‘the
matter up before the Constituent As-
sembly and demandeqd that this should
. fing a place in the Constitution, Dr.
B. N. Rao, who was the Constitutional
Adviser at that time—Madam, all
these things are a matter of record—_
was of the opinion that this wae tob
Tain 2 stage to bring in-

i ig.lmil‘. I Iﬁﬂ

and make a coastitutiona] reference
to them. ' Thereaftér the matter was
solyved by Dr. Ambedkar who accepteq
on the 22nd of November, 1948, Mr. .
Santhanam’s amendment thereby en-
shrining it in the Directive Principles
of State Policy.

Madam, this ig the background of
how the Directive Principles of Stale
Policy .came to enshrine the concept
of Panchayati Raj, on how the State
should promote Panchayati Raj and
Gram Swaraj in the country. Madam,
after that every committee that has
gone into the matter of Panchayati
Raj—and Mr. Gurupadaswamy con-
veniently forgot about the Asoka

[This Vice-Chairman (Shri  Mirza
Irshadbaig) in the <Chair] Mehta
Committee I  want to make a
brief reference to the Asoka Mehta
Committee, The Asoka Mehta Com.
mittee appended to its report a draft
Constitutional amendment on the
subject, and this as signhed by 21 emi-
nent citizens of the country, and most
of them were nhot in the Congress,
inc]uding Mr. E. M. 8. Namboodiri~
pad, all of whom were of the opin-
ion that a Consttiutional amendment
ang a place in the Constitution was
the only way by = which you could

| secure a proper statuy for panchayats

in the country. Madam, if you...

- THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): “Sir”...

SHRIMATI JAYANTHI NATARA.
JAN: T am sorry, Sir, ... (Interrup-
tions) ... They say, Madam...Sorry,
they say, Sir... (Interruptions)...

AN HONOURABLE MEMBER:
How long will you take to agdjust.
.. .'(Interrupthms) e
SHRIMATI JAYANTH] NATARA-

JAN: Sir, they say:

‘In sum, an overview of the na-
tional scena would indicate that the
activitias of the panchayati raj im-
stitution wers ~meagre, thelr re-
source bage weak and the overall
sttention given ta them niggerdly.”



This is actually a Committee set up
during the Janta time in 1978 . . .
(Interruptions) ...some of the State
Governments postponed the holding
of electiong or superseded some of the
important spheres of panchayati raj
institutions for on reason or another.
Of particular sigificance is the cooling
off of enthusiasm of elected represen-

tatives in some States towards pan- -

ghayati raj. Madam, then they say...,
... (Interruptions) ...

(SHRI
“Sir"....

THE VICE-CHAIRMAN
MIRZA IRSHADBAIG):

SHRIMATI JAYANTHI NATARA-
JAN: I am sorry; Sir, I am sorry; Sir;
I am sorry, Sir.

SHRI SUKOMAL SEN (West Ben-
gal): She has lost her balance!

SHRIMATI JAYANTHI NATARA-

JAN: They say:

“The requisite checks ang 'balan-
ces “assulre - continuous functioning.
In practice it is subjected, from the
beginning, to the whimg and fancies

- -of the State Government which
was only too aware that the con-
ferment of any real powers on pan-
chayah raj institutions would in-
evitably diminish their own. Yet,
ironically, it was left to them fo

devolve authorlty to - panchayati
raj institutions.”
Even as early as that Sir, the

‘Asoka Mehta Committee was of the

view that if they left the matter com- .

pletely to the State Governments,
the State Governments actually had
no legitimacy to make this
- now because they always ask for
greater powers for themselves from
the Centre but they never showed any
real desite to devolve powers lower
down to panchayati raj institutions,

You may know even what Jayapra-
kash Narayan was saying from the
beginning, and 1 will take just one
minute to quote what he said in 1961
at the All-India Panchayat Parishad

claim’

w

121 Constitution (64th and [14 AUG. 1089 ] 65th Amendt,) Bill, 1080

~ Ous committees from time

122

Conference in Jaipur. He referred
to the emergence of the panchayati
raj institutions in the country and re-

_marked:

. “Thig vital development sooner
rather -than later, has to be given
rightful expression and place in
the organic law of the land, thus
fulfilling, incidentally, the wish of
the Constituent Assembly. At pre-
sent the Constitution ' recognizes
only two territorial organs of Gov-

" ernment, the Union and the State.
The emerging three spheres of self-
Government, the gram panchayat
the panchayat samiti and the =zila
parishad should alsp be assigned .
their que place in the Constitution,
which should clearly lay down
their powers, responsibilities; and
share in the national resources »

Sir, this js what Jayaprakash Nara-

¥yan said as early as 1961. This is
what the Asoka Mehta Committee,
which included eminent Ileaders of

the Opposition at that time, said as
early as 1978. This is what the vari-
to time -
have repeatedly urged, that Constitu-.
tional recogmtxon should be given to
panchayats.

Sll‘ Mr, Gurupadaswamy referred
to the Sarkaria Commission, T have
the report here. T am sorry to say
that he was compeltely inaccurate in .
saying that the Sarkaria Commission
rejected a Constitutional, amendment.
The Sarkaria Commission gave three
alternatievs, the first one being that
all the State Legislatures should pass
a Model Bill prepared on the basis of
consensus at the forum of an Inter-
State Council, Then he said, it could
be done by a law on the subject made
by Parliament under article 252(1)
with the consent of the Legislatures
of all the Stateg and thirdly, by a
Parliamentary law ~ uniformly appli-
cable throughout India, containing
provisions analogous to articles 172
and 174 of the Constitdtion. The
Commission also said, Sir, that one
and two should be pursued in  the
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order set out and recourse to alter-
native there may be had as a last

resort, if the attempts to follow one.

and two ‘“fail. Sir, the point 1 am
irying to make is, constitutional
‘amendment, amending the Constitution
is a right of this Parliament, and
under the garb of the State List or
by maikng it a Centre Staté€ issue, we
will not abdicate, this Parliament
should not abdicate its right and res-
ponsibility to amend the Constitution,

- Once again Gurupadaswarhyji was
inaccurate, to put it at its mildest, by

referring to .Article 12. Article 12 of °

the Constitution says that the State
shall mean the Centre as well as the
State Governments. He {rieg to say
that in certain other instances it could
not possibly mean States ang the
Central Government, and, therefore,
he tried to -apply that reasoning to
say that here also as far as Article 40
was concerned it would not refer to
the Central Government. 1 want to
join issue with them and refer to
Article 36 which he himself referred
to, wherein in the Directive Principleg
of State Policy, it says: '

“In. this Part, unless Vt'he context

otherwise requires, “the State” has:

the same meaning as in Part IIL”

Part III of the
deals with
says:

“In this part, unless the context
otherwise requires, “The State”
includes the Government and Par-
liament of India and the Govern-
ment and the Legislature of each of
the States and all local or other
authorities within the territory of
India or under the control of the
Government o¢ India.”

Therefore, the point is, wherever the
context  otherwise requires, “State”
refers only to the State Government.
" Generally, State refers to both the
Union ang.the State Governments. -In
this case, Article 40, as amended, has
cast a duty upon the Central Govern-
ment to see that the panchayat raj

C._Onstitution which
the Fundamental Rights,

" ponsibility to see

* List.

. to do that,
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institutions  are revitaliseq in
country. We will not abdicate, this
Farliament and ‘this Government
should not abdicate its right and res-
that this constitu-
tional mandate is guaranteed,

Sir, having dealt with this, I just
want to say that he said that a law
amending the basic structure is void,
If you just look at the provisions of
this Bill, not ong clause has been addeg
to the Constitution of [ndia. Not one
clause has been negated in the Consti-
tution of India. You have the - State
You have the Central List. You
have the Concurreni List. He refer-
red .to the State List.- Sir, by these
Bills we do not seek to touch a single
item in the State List., All that is
being doné is that a Constitutional
framework is being adopted, and we
are inviting the State Governments to
pass actually legislations in their own
Legislatures subject to the framework
of the constitutional amendment.
Therefore, the legislation on the sub-
ject even if we have done what Mr.
Gurupadaswamy himself has sugges-
ted, which is enacting a Taw of Parlia-
ment under Article 252 upon a matter
in the State List even that might
have amounted to an erosion in the
hasic structure, to an erosion of the
concent of federalism in the country.
But the bona fides of the Government
are clear that even we did not attempt
This is  something that
nobody really sees properly. These
Bills leave .the legislation on the
subjects in the State List to the States,
We are not legislating upon any sub-
ject in the State List. What we are
doing is, - bringing about a constitu-
tional amendment securing certain
basic constitutional safeguards.

the

Sir, before I go any further, what
are the safeguards that we are trying
to secure? To put it very briefly Silr,
there are only three:; Ome, that regu-
1ar, periodical elections should be held
in the panchayati raj institutions and
‘that panchayati raj institutions should
not to be superseded on  flimsy
- grounds,
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Number two, the Scheduled Castes,
the Scheduled Tribes and women who
are gravely under-represented in the
panchayati raj institutions should be
given
mandate tg see that there is a reserved
percentage in every panchayati raj
institution where they wil} be repre-
sented, .

Sir, the concept of social justice is

that these traditionally disadvantaged

sectiong of gociety, women, the Sche-
duled Castes ang the Scheduled Tribes,
have to be given representation if our
democracy is to be meaningful today.
_Sir, I do not understand what objec4

tion anybody could possibly have to

‘bringing about a  provision in the
Constitution saying that in all  the
" panchayati raj institutions women, the
Scheduled Castes and the Scheduled
Tribeg shal] have g basic. minimum
‘reépresentatiscn. The  Constitution
already secures these provisions ag far

s the. Parliament and as fay ag the
‘State “Assemblies. and legislatures are
‘concerned. Why Is.it that in the case
of Panchayati Raj institutions alone
only by way of a Constitutional pro-
tection to wimen
Castes and Scheduled Tribes? It -is
only by way of a Constitutional pro-
tection can the rights of women and
of .Scheduled Castes ang Tribes be
secured, because otherwise it iy my
apprhension that State Governments
will tamper with these provisions. The
intention of this Government in bring-
ing about 5 Constitutional gafeguard
"ig to further gocial justice.
reservations for women ang for the
weaker sectiong of the society to
~ promote social justice i thig country,
The only reason why any State Gov-
ernment can possibly object and say
that there should be different yard-
sticks is because they want to exploit
the policy of reservation for narrow
‘electora] gains. I want to ask you. is
a woman from Tamil Nadu or Bihar
different from p woman in Bengal or
Uttar Pradesh?
er a person from the weaker section

protection of a constitutional .

and to Scheduled

We want-

Is a Scheduled Caste -

“same all
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of the society different jn different
States of the couniry? No. Women,
Scheduleq Castes ang Tribes and the
weaker sections of the society are the
over the country, They
require the same protection. It is
utterly meaningless for any State to
say that different yardsticks should

be applied. This is only a way of
getting around the Bill. This is only-
the way of running away from the

provision which requires them to give
mandatorily representation to women
and to- Scheduleq Castes and Sche-
duleq Tribes.

The third point is that there should
be proper financial devolution and
proper devolution of powers from the’
State Governments to the Panchayati
Raj institutions, Again there have
been oft-repeated arguments that diffe-
rent Stateg have different conditions
prevailing and, therefore, there should
not be any uniform B111 I wan¢ to
reiterate that  there is no uniform
Bill. It has been left to each State
Government to pass laws that are
suitable to local conditions, All ‘that
has been insisted upon is a constitu-
tional framework whereby no State
Government can 'get away from the
responsibility 'of holding regular elec-
tions—you cannot have a quarrel With
that, of securing proper representation
for women and for Scheduled Castes
and Scheduled tribes—you cannot
have a quarrel on that—and a proper
devolution of power, These are the
rea] and only three basic facts which
the Constitutional amendment seeks

'“to place within the Constitution, I

don't understand what quarrel any
State . Government. except if their
intentions are mala fide could possibly
have to these basic provisions.

Here I would just like to make one
reference to what Gurupadaswamy Ji
gaid. He said that under Article
246(3) the State has the exclusive
power to legislate on the State List,
This ig obvioug on the face of it. There
is no argument over it and there is
no quarrel with it, But I would like
‘o remind -him that under Article 368
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of the Constitution, the Parliament has
the right to amend, If I just read, for
.a, moment, Article 368 of the Consti~
tution: ]

“The power of Parliament to
amend the Constitution ang proce-
dure thereof: Notwithstanding any-
thing in this Constitution,, Parlia-
ment may, in exercise of the consti-

" tuent power, amend by way of addi-
tion, variation or repeal any provi-
sion of the Constitution in accord-
ance with the procedure laid down
in this Article.” )

The powers given in Article 368 of
the Constitution are sweeping, but
nowhere are we going near the use
of this power completely, All that hag
- been done is that a framework has
" been establisheq under which the
State Governments cay, function.

To come back to the beginning after
having dealt with what Gurupada-
swamy Ji said I just want to remind
this House of ° twg or = three very
important issues, which according to

me, had been at the background of
these two Constitutional amendments

being before the House today. In the
42 odd years since independence, the
system today in our couniry has
become a strait-jacket, We have run
out of steam; we have run out of ideas
and we have run out of vision. There
are voleanic pressures within the
system heaving to come out ang there
are tremendous pressures from out-
side. It is o matter to our eternal
credit that India stands like the last
bastion of democracy when all around
us, other countries are under military
dictatorship or fascist regime. India
stands ‘ag a bastion ag a tribute to
democracy -anq this is to our eternal
credit, Sir. At the same time, even in

our country, our system is under tre-

mendous strain. Our democracy is
under tremendoug gtrain. - Sir you
‘think for a. minute that all over -the
country, we have about 5000 elected
representatives to represent 800 million
people, Qir, if you take the total

‘membershlp of the Parliament and of

gll the members of the State Legis-

. latures, you get only about 5000 elec-

ted representatives representing the
interests of 800 million Indians, Sir,
as the Prime Minister said, how can
democracy functon in such an unequal
atmosphere?” There are no stepping-
stones 1 quote: Between 80 crores and
5000. There i$ only patronage. There
is only vested interests between 80
crores ang 500Q, There are only power
brokers between 80 crores and 5000.”
Certainly, Sir, there can be no demo-
cracy if there is no way by which the
legitimate aspirations of the people
can cross this vast divide and find
proper expression among the 5000
people, The gap is impossible . to
cross,

Then, Sir, -we have given voting
right to young people' right down to
the gge of 18. At the same time, we
have not given them even the gemb-
blance of a say in what their future
is going to be, a semblance of a say
in the system., There is no way in
which leadership can develop among
young people, can cross over this vast
divide between B00 million and 5000
ang really achieve something mean-
ingful (Time bell rings). I will take a
few more minutes. Therefore, the
point is that with the passing of these
Counstitutional (Amendment) Bills and
revitalising Panchayat Raj institutions,
we Wwill have suddenly 7 lakh elected
representatives in the country and this
is a far moré meaningfu] way of
nurturing participatory democracy in
the country. The people will finally

‘have a say how democray in the

country is being run and this is one of
the major reasons why these two Billls
are going to fulfil a long felt need in
our country for democracy today.
Sir, secondly, it is axiomatic that
pragmatic planning has to be from

- the grass-root level upwards.. Plan-

ning from the top ig dan-
gerous and completely it is down
right foolish because from the top it
can only be based upon incorrect
assumptions, something upon assump- :
tion of a situation which we have no
knowledge about, -and i planning is
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to come up from the grass-root level

we have to nurture democracy and
make sure that the concept of district
planning is properly appreciated.

Sir, it is again axiomatic today that
as far as proper planning is concerned,
the district is the optimum wunit of
planning,  Sir, the block ig the opti-
*mum ynit for implementation and the
Panchayat is the optimum unit to
secure participation of the people.
When you have these three- concepts,
the best way to secure district plann-

~ ing, proper implementation and parti-
cipatory democracy is by the three-tier
system of Panchayat which these Bills
contemplate. This is the only way by
which we can assure that there is
maximum devolution and maximum
democracy to the people. Since there
is lack of time, I only want to make
a passing reference to the problem of
delivery systems  which is another
major reason why thesg Bills
come forward. So we know without
going into anything political that the
delivery_systems in the country are
so outdated and are so unresponsive
to the needs of the people, that for
any welfare scheme 80 per cent of
the funds allotteg get lost in the way
and the real beneficiaries get only 20
per cent by the time they come round
various  levels of Government. Sir,
revolutionary measures like Jawahar
Rozgar Yojana see to it that the funds
are transferred straight from the
Centre to the Collector who is only a
distributing agency and comeg right

down to the village Panchayat which -

has the power thereafter to decide
- what is best suited to local conditions
and spend the money. This way, Sir,
not only the people have a say in
which direction they want to develop
but also democracy becomes trans-
parent. Sir, the moment there is
some problem the moment something
goes wrong, the village Sarpanch will
have to answer to his villagers and
there will be a change. This is the
only way that you can make democracy
“responsive to the needs of the people,
I do not want to gay anything more
about Jawahar Rozgar  Yojana

have.

becaue  of lack of  time.
Sir, another important issﬁe that I
want to emphasise is-that plamiing is
not only district planning or pragma-
tic planning byt to my way of think-
ing, it has to be integrateq planning.
We cannot let rural India alone pros-

per while we .ignore urbay India and

at the same time we cannot oy urban
Indja prosper by ignoring rural India.
A holisijc percepticn is needed te see
thg threat and I quote the Prime
Minister, Sir, “ .- . .that links the remo-
test hamlet to ' the .
polis”... It is only the recognitiop of
the rural-urbap continuance which
will enable us to rationally plap the

_brosperity of all India. So, Sir, the -

concept of these twg Billg haviug peen

brought together in thig House, is the -

concept of a united India. It jg the

- concept of Indiag where we will nat
‘ignore one side of India while allow-

ing the other to come up. It is the
concept where starting from the top
of the pyramiq of the constitutional
provisions right down every level .of
the pyramid the State Governments
and varioug other provisions, the con-
tinuoug threat that links urban and

rural India, in economy, in adminis-

tration, in human relationship, is
constantly sought to be addressed
right down to the base of the pyra-
mid which dealg with thP said meeds
and aspirationg of every citize, of
India. It is only in this way that we
can enable Indiy to strive confidently

forward in a balanced demncratic de-

veloped way into the 21st - century.
Sir 1 just want to make a reference
to what hag been gaid by varigus

_speakers. I already referred to the

attack and I do not want to take too
much time to deal with it. Sir, I
already referred to the attack which
is being made today upon these two
Billg by saying that they are @ viola-

" tjon of the basic structure, The Chief

Minister of Andhra Pradesh referred
to this. as a savage attack on  our
federal polity. 1 think, I have de-
monstratéd that it is in no way an
attack on our federa] polity.” 1 fact,

largest metro-
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the .Leaders of the Opposition much
earlier in various reporty suggested
sthese constitutional amendments. I

have dealt with what Mr. Jayapra-’

kash Narayap had said. As I said, I
do not want to go any further into
what the Leaders of the Opposition
have been gaying, :

There is one more point that I wish
to make which js the connection bet-
ween urban Indiag ang rural India gnd
the important concept of Nagar Pan-
chayats which hag beepn set out. in
these Bills. Sir in urbap India the
dynamics of development ape con-
stantly changing the demographic
profile of modern India. Increasing
and fast developing urbanisaliop of
India ig g reality of today. As the
hon, Minister wag referring just now,
today we have situation, where one-
fourth of our - populatign jives in
urban areas, We have 3,301 urban
settlements in the country. We can-
not afford any longer to neglecy these
urban settlements. . At the same time,
we have tg remembep thal every
urbay settlement needs the precious

“input of human capital that comeg in
from the rural areas and at the same
iime, there is absolutely no reascy in
law, in equity or jn justice why rural
areas should be denieq the basic civic
amenitieg that are being given to the
urban areas.

- Then again, Sir, the boundary bet-
ween an urban arey and a rural area
is largely imaginary. The concerns
of the people are the same. (Time
Bell rings)... In just two more minute ’
1 will finish. - The concerns of the
pcople are almost the same. Very
oiten, what is supplied for the towns
lizs culfside the limitg of the towng in

tne rural ares and very often, the

produce of the rural area hds to be
sold within the urban area, There-
fore, Sir, I welcome the provision in
the Nagar Paliky Bil] where thiy issue
hag sought t0 be addressed—-the ques-

tion of when a rural area becomes an

urbay area. Actording to the Re-
gistrar General Censusa there are
two or three qualificationg that have

. amenities to, the people.

" time ceases to be relevant

to be fulfilled, namely density of the
tota] population, more than 400 and
thgn whether 75 per cent of the male
population, is engaged in agricultural
labour or not, And theresafter, Sir,

_after fulfilling these statutory condi-

tions, there are certain other ways by
which a rura] ares becomes ay urban
enclave. These distinctiong are now
not quite relevant ag they used to be
at that time. Sir, we know that the
British, our colonial rulers, conceived,
even from Lord Ripon’s time, of dis-
trict administratio, of panchayatiraj,
and particularly ouy municipalities,
merely ag a means of giving civie
Certainly
our colinial rulers were not inierested
in either democracy or development’
and this ig why ‘the 107-year-old
structure which was get up ay that
today.
Today we are interested in converting
these units of district administration
into making India a virbrant demo-
cracy. They have to be the instru-
ment of development. They hLave to
be the medium of planning and there- '
fore, the concepts today are com-
pletely different. Therefore, I wel-
come the ideg of Nagar Panchayat
which is, for the first time, being set
out in these Bills. Sir, the Nagar Pan-
chayat represents the transitional
areag between the rural panchayat
and the urban panchayat anq pan-
chayat is a word that should be ap-
plied equally to urbap and . rural
areas, The Nagar Panchayat will
constitute a committe, which  will
operate on both the urban and the
panchayat limits and thig will thereby

" ‘bring about g harmoniug construction

by which the urban areas are not
divorced from the rural hinterland
and both the parts of India cap, go
forward ang develop inte g healthy
and vibrant economy,

Finally Sir, I want to make a brief
reference to the question of urban
poverty. The question of rural po-
verty has been addressed and the

.- Jawahar Rozgar Yojang ig an answer

to that question of rural poverty in

. _a large measure.
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THE VICE-CHAIRMAN (SHEI
MIRZA IRSHADBAIG): Pleage con-
ciude now.

SHRIMAT] JAYANTH] NATARA-
fAN. The question of urban poverty,
or the first time, has been addressed
, the Seveniy Plan. The tremen-
‘ous problemg of the urban poor have
~cn considered very deeply and very
oraprehensively by the Natjonal
romission on Urbanisation and by
inug other agencies which I will

' o into for lack of time, The im-
ortant issueg lhat have beep raised
iore are, in urban greas, poverty is
iifi-dimensional, It is not just un-

~'oyment, but under-employment,

21 there are other considerations
e have also to be takep into  ac-

int, shelter
tve housing or not, the statug cf the

mily ang the stalus of the migra-

m.  Therefore, urba, poverlty is

»ti-dimensiona] in character and
 has to be tackled separately. There

already some  programmeg for
wan poverty which are being un-
ctakep by  the Central] Gevern-

.nt, But I woulq urge upon the

1iral Government to consider a

~fully structured plan for urban

serty as much as they have done,

. rura] poverty and thig plan should
. into account the multi-dimen-
.nnl character of urban poverly and
. the fact that sometimeg the pro-
m ghould not be compounded by
caging  greater migration from
1) areag to urbap areas and there-
+ we have to  identify the rural
« 90 per cent rural areas, where
o inputs have to be given, more

- amenities have to be given to °

acople  so that mass migration
nut take place from those areas
i~ urban areas and this is the
w.({y in whcih a balanced deve-
v can oCeur,

wlly Sir, because you presged
aell. ., ”
it.  VICE-CHAIRMAN (SHRI
nieos,A IRSHADBAIG): Now  con-
¢t . within one minute,

status, whether they -

) giVe my
* going infto my reasons I wany {o refer

' SHRIMAT] JAYANTH] NATARA-

" JAN: Finally, in conclusion 1 just

want to say that the majp atlack
that thig i an election gtunt I  do
not think has any validity to the in-
trinsic merits of the measure. Sir, the
fact that it might be of some advan-
tage to a politica] party during elec-
tions is not a criticis;y in any sense
of the matter, The question is
whether the issue is in nalional in-
tereSt or not'and this is the only way

‘by: which We can determine the in-

trinsic merits of this measure, It is
no answer ta say that this 15 an elec-
tion stunt. As » matter of fact there
hag beey an unprecedented congsulta-
tion in this matter and I will not go
intg it further. Finally Sir, as the
Prime Minister said, in these matters,
the people are with us and those who
are not with ug wijll havg to rpckon

.Wlth the people.

SHRI E, BALANANDAN (Kerala):
Sir, 1 rise to oppose these two Rills
lock, stock and barrel. Whep I say
that I am going to oppose, 1 have to
- reasons for that, Before

to certain efforts made by the Go-
vernment and  especially ouy Prime
Minister, just before bringing this
legislation. He hag claimed that he

.was engaged in a manthap for long

and finally he hag brought amrith for-
us. Affer a big manthan he has
brought us amrith., He is sharing

, -that amrith with thig. august Houee.

This is the claim made by the Prime
Minister, Now let Us ge® how he has
done the manthan, The firsy stage of
the manthan that the Prime Minister
did was that he helg conferenceg with
District Collectors. That was the
first manthan. Apd you know whe
those District Collectors are. . They
are inherited for us from the British
Raj. They are people who don’t like
people ag such, And they were the
people first consulted by the Prime
Minister at the start of his manthan.
Then he went to the other side. Here
I have to say something about this
manthan. Some referency wag mede
by Balraj Mehta and it appecred in
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the press. With youyr permission . I
woulg like to quote thai paper report:

“The Prime Minister was per-
Suadeq to lend a direct hanq in
putting forward this project for the
revamping of the adminisirative
system and structure after he was
inspired by foreign <consultants
though they had dubious antece-
dents, ‘The Module of Respohsive
Administration’ drawy, up hy a Forg
Foundation consultant has been fol-
lowed with greay devotion and is
claimed to be part of 5 widey effort
for enhancing knowledge ang skills
of administration and management
on preferreq line. Thig involveg a
variety of foreign inputs, such as,
training of trainers abroad and set-
ting up institutions in the country,
setting up what is called mental re-
lationg with the management pro-
grammes and institutiong abroad,
to put in place g standard curricu-
lum, training material gng faculty.
The emphasis hag been shifted to
training the inservice personnel,

especially the 1AS cadre, to becoms -

. trainers.”

So, the first inspiratio; the Govern-
ment of India got was from '~ Ford
Foundation experts. ..

SHRI DIPEN GHOSH Not Gandln
Foundation?
SHRI _E. BALANANDAN: I don't

know, So, for making dosa ang idli
We want expertise from Forg Founda-
tion from America. Therelore, for
this” panchayati raj-the first consulta-
tation wag with the Collectors. These
Collectors are to -be sent to America
for- training and they will come back
here ang train-the othey Collectors.
They are the trainers. And, Sir, they
will tiain our Collectorg to pule India!
This is how this thing hag come up.

Therefore, the mantha, started with
the Collectors, not withiy India, but
from outside India...(Interruptions).

136

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIL P. R DAg MUNSHI). Sir  if
the honourable Member ylelds I'can
say something, Manthan ang amrit
citects. The eclfeet of
taking this amriy now is tha! 2 parti-
culay Chief Minister. who neve,y un-
furleg the National Flag all these
years has now agreed to hoist the Na-
tiona] Flag. Thig is the result, The
Chief Minister has finally agrceq to
do 1hat which he refused to do earlier,
Thig ig the result of taking *this amrit,

SHRI E. BALANANDAN: Mr. Vice-
Chairman, Sir, the hongurable Minis-
ter wants to be educated on some
subjects, I think. I ghal] try to do

have posiave

* that with my humble ability. At the

same time - let him for

somg time,

keep quict

The second thing that he hag done
ig to meet the State Secretaries and
the gecretariat officials, They are all
democratg in the country. The Secre-
taries were
Minister discussed with them, Then the
Prime Minister called the representa-
tives of the Panchayats. Sir,in out sys-

‘tem, under the Constitution, we have th

Central Government ang We have the
State Governments, 3]l elected by the
pegple and by nobody else, electeq by
the people themselves. The Central
Government and the State Govern-

ments are elected by the peopic, They
have an equal status, Anyhow, 1let
us forget this aspect for the time
being. He convened 5 Panchayati
Raj meeting. What 15 thay meeting?
1 dgo not want to say much oy, that.
Democracy. has become g fashion, of
late, with the leaderg of the Con-
gresg (I) Party and that is why they
are loud in claiming that though they
are not practising it, They are shout-
ing loug about democracy because.
they are new converts to it There-
fore, they will talk loudly aboug it
Now, to this Panchayati Raj meeting,

sbout two thousand people = were
called and the Prime Minister ex-
plained something and then....

AN HON, MEMBER: then

They
clapped! -

calleg ang the Prime . .
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SHR] E. BALANANDAN. - ...they
say “Yes” to it and go away. They
shout “zindabad” and the discussion
ig supposed to be over!
the consultation is held. The Prime
Minister of the country did noy con-
sult the State Governments. He
called for a meeting, But they were
not given the Bill noy were they given
the proposal earlier. They called for
some Kind of a fake  consuliation
which has been made ang that is the
only thing that he hag done. How
should the Government consult, the
Government which gays it iy serious
to jmplement democratic refouns" It
should consult us, the people who are
havmg experience in the field that
is, the Chief Ministers, We are not
novices and we know what Pancha-
yati Raj is. We have implemented it
in the States where we ale in power.
Therefore, what 1 say is that before
trying to implement it, the ‘Prime
Minister should have found fime 10
discuss -this with the Chief Ministers.
This hag not been done and this aspect
hag been ignored. But he ig claiming
that the manthan has been doae and
amrit has come out of it+ How can
you get amrit? You cap only get
poison out of it. You did not consult
the Chief Ministers. It should have
been done. No democratic procedure
has been followed. Thig ig the firs?
point. that I would like to make.

5.00 PM
“ay
B m'ﬂ A 1 ITANEAN AR,
F m;{,—.ﬁq gapq FT ¥ FITAT ATRAT
§ fr a1 a1 gAR @rrsrd agl g
(amrm) TR FEH HIT
St & 2, = %’fal" T A
a® & oot gAnr A W Ry ! q«r
_ wfeay $‘T wfgai @1 qEar
4T, farce-fame fRar a7, ~'=rrr gq
<t iy garar 3 ara-da
X qE 1 sar v s Fquar
W) QU ¥IF( qWEL F AR H
AT fwr A3 w4l | wgA AT AEAT
¥ gar & .. (9EE). .

oft_gguian fas (fagre)- ¢ @

Thig ig how
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wga, give W1 qAT T 9T ;9
wa ot saa § fe oea wifer garg
T qF AIFE g s Fark
w{oar gEg gy &) ot Sifen
e f& gee F=oaw BT O,
(swaar)

St AwA W : [y dmy §
faa @rar qar MT g9 duq § foepy

gar &1 ... (s=wEww). .,

sx”r'agfvzmw ws com a'rs.f‘s'q‘
qT A|IAT AT AEEr WL qre)
aaar faur . (smaam). ..

AT AAT TR : WA 9T TAHC

qarT 9E § wiw @) fee feend
I TN TET 1 ¥7

% wAdty e : feema
& a7 goE Jare faar W g

.. (Eaw) . .

= agtz-j:-t st : mrsr fevamm
S U AN S R £ 1 1 ) S
R -
gt argadi & ... (sowwrw) . .

_SHRI E. BALANANDAN: The
Prime Minister has gone op record
that West Bengal, Andhry Pradesh,
Karn;takaﬂ Maharashtra gpng Tripura’
were having Panchayati Raj, that
Papchayats were there.. And hefore
going to the other thing, I must refer,
with your permission, to the Ilatest
step .that the Congress (I) Govern-
ment hag taken to kill one of ° the
hest Panchayati Raj gystems which
prevailed in Tripura, g small State.
They dissolveq the Panchayats, All
electeq bodies were removed. Seven
hundred and four Panchayats were
there. They were elected on the basis
of 18 years of age, election within five
years was stipulated and all the Pan-
chayats were given the rights and
privilege; which the Government of
Indiz wanted. Fifty per cent “of ﬂ)e

résgurces were being handled by the
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Panchayets there. Whey the new
Government came into power, the
first they step they took wag to...

AN. HON, MEMBER. Congrcss Go-
vernment,

SHRI E. BALANANDAN: I would
tike to quote the India;, Express, with

youy permission. The report in . the

Indian Express from Agartala reads
like this:

“The first major decision taken
"by the Congress (I)—Tripura
Upajati Juba Samity (TUJS)
Government after it captured
power in February last year was
to supersede the various elected
hodies like the boards, cooperatives
and the 704 panchayats in the
State.

SOME MON MEMBERS: Shame
shame, =~ (Interruptions)

SHRI E. BALANANDAN: Then:

‘...These organisations were, re-
placed .by nominated members be-
longing 4o the- Congress (I),
which even left its coalition part.
ner, the TUJS, disappointed. The
haste with which the panchayats
ware superseded left nolody in
doubt over the intentions of the
new Government, The Left Front
Government, which had remained
in power for about a decade in the

State, deserves the credit for intro-
ducing secret ballot for panchayat
~elections. The coalition govern-

ment first took g decision to reduce.

" the term of the panchayats, about
70 per cent of which were control-
led by the Left Front _from five
years to four years. . ‘

(Interruptions) -

st Aefe fo3af coxamg

# ogar amgar g1 & €wr ax -

6977 # arg fearAr =TEdY g o9
ax  FAq--H- IRt - g E
gafegt a1 "@w w famr oan
¥ e oF zf gk ff @ owred

' o3 faemr AT gar G FiF
A mEIT F I AL 9g @ F
. (z@aam) ..

o @y 7wt AR oF w7 &
¥t 1 @It ug & 5 wdede qamd
9 IaF A1 9w fwar 33 gaw
qaqray. . . (A=),

| AFT R A T AR d@
g% ¥ qHI- UF o9l & & ur
g ? T ge @l #Y & oo o9
TYTT |AT TT q7 gATAGY qS GEAAA
g F O @ 3w frarge e
& qer war v 7 fEAr 4, g
3qFT Frgwre fror 9T ag sAA
orfedt & ... (maEgm)).. '

SHRI DIPEN GHOSH: Sir, the
Ministers interrupt at every point of
time, They have a right to reply.
They will ke replying. They have
got speakers from their party also,
A speaker should not be interrupted
like this.

SHRI SUKOMAL SEN: The Minis-
ter gets up every moment What is
this? : .

SHR] E, BALANANDAN: S8ir, I
can understand the Ministers getting
up. That is not my mistake, It is
their mistake. It is their own crea-
tien, 1 am referring to facts, I am
not making any allegations, The
facts may be unpalatable to them.
They can see that their position is
wrong.

Now T come to the point, What
kave we done in West Bengal? Is
there a separate Constitution in
West Bengal? Is there a spe-
cial Constitution in Andhra Pra-
desh? Was there a separate (onsti-
tution in Karnataka? The Constitu-
tion is the same as it exists today.
Put we were having Panchayats in
West Bengal and 50 per cent of the
resources of the State are spent
through the Panchayats alone, What
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more devolution of power do you
want? Therefore, the question iz as
to why all these constitutional things
are being talked of today, You have
bee_n sleeping for the last 40 years.
You were sleeping, Your State Gov-
ernments were not doing anything,
And we are going to be'penalised for
it. The State Governments under
your conrto]l were not¢ taking proper
democratic decisions and giving
powers to the people. That is why
you are cdoming forward with this
kind of constitutional amendment
now. I showed wyou that the Pan-
chayat have been functioning proper-

ly in different parts of the country .

even without
amendment,

this constitutional
-That is the first point,

Now T come to the Constitution
itself, My friend, Shri M. S. Guru-
padaswamy, has referred to the con-
stitutional position, T find that many
legal pundits -are their on that side
and it seems that they will he talk-
irg in the last. Their legal position
will be the last in this House because
they will be speaking last.
same time, I would say that we are
having a federal Constitution whick
has many unitary tendencies. The
powers have -been divided between
the Centre and the States. We are
having a State List, a Centre List and
a Concurrent List You are changing
the fundamental or basic framework
o..the Constitution, The Pancha-
~ats, corporations, etc. are in Entry
5 of Seventh Schedule, Ir List.
Therefore, it is the prerogative of the
State GQovernment to legislate on the
subject, Now, you are taking that
away, That is ‘why we say that you
are  -going against the fundamental
position of the Constitution,

Sir, somebody wag telling about
artiele 40. It was inserted ag ah am-
endment brought forward by Shri K.
Santhanam which was article 31-A in
the Drafi Constitution, That amend-
ment which wag not in the initial
dratt of the Constitution was adopt-
ed by Dr, B. R. Ambedkar. Sir, T am
guoting again with your kind per-
mission what Shri Santhanam said

At the -

- 1 the House,
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It relates to the Con-
stitutional or legislative competence.
I quote:

“What powers should be given
to a village panchayat, what its
areas should be will vary from
Province to Province and from
State to State, and it is not desir-
able that any hard and fast direc-
tion should be given in the Con-
stitution. I think, the same must
be left to the Provincial Legisia-
tures,” 'That is the State Govern-
ments, '

Sir, T would also like to quote what
Dr. Ambedkar said. While moving
for the adoption of the Draft Consti-
tution in the Constituent Assembly,
Dr. Ambedkar said.

“The basic principle of federal-.
ism is that the 1legislative and
executive authority is partitioned
between the Centre and the States,
not by any law made Dby the Cen-
tre, but by the Constitution itself.
This is what the Constitution does.
The States under our Constitution
are in no way dependent upon the
Centre for their legislature or exe-
cutive authority. The Centre and
the States are co-equal in this
matter... The chief mark of fede-
ralism’ 11es in the partition of the
legislative and exccufive authorify
between the Centre and the States
by the Constitution. This is tke
principle embodied in our Consti-
tution, There can be no mistake
about it Tt is therefore wrong to
say that the States have been plac--
ed under the Centre. The Cenire
cannot by its own will alter the
boundary of that partition, nor can
the judiciary.”

This ic what is said by Dr. Ambed-
kar, No authority equal to him can
be cited for this kind of a subject.
Therefore, Sir, it is evident that the
Government of Tndia. by bringing
thig legislation is trying to transgress
th~ right of the States, and we are
“completely against it. This taking
away of rights of the States goes
agamst the federal structure of thé
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Constitution and, therefore, it is
against the democracy too, Now, you
want toc give more powerg to the
Panchayats:. My friend, Mr, Guru-
padaswamy, was saying that so many
declarations have been madg by you

.but none is implemented, Shrimati’

Jayanthi Natarajan was ftelling us
about the economic position of the
" rural India. And she wanted to im-
prove the conditions of the urban
people too, " How can we do it, Sir?
By <imply making Panchayati Raj
legislation, simply rural India and
India as a whole cannot be develop-
ed, It cannot be developed without
undertaking land reforms seriously.
If you give land to the peasantry,
they can stand on their own legs.
That is the basic point. What was
the experience for the last 40 years

about ‘land reforms in our country?.

Sir, with your permission I have to
" give some statistics here, According
to the statistics présented by the
Union Government, the picture on
-redistribution of ~ surplus Jlands is
dismal., In 1967 the Mahalanobis
Committee estimated thgt with a
ceiling of 20 acres per family, about

8.3 crore acres of surplus land would -

be availably for distribution among
the landless and poor peasants, The
Committee had taken into account -ail
.the surplus, fallow waste and he-
nami lands.

The 1987-88 annual report cf the

Ministry of Programmeé Imp]ementa-,

tion has vividly brought out the gap
between precept and practlce . Till

* March 1988, only 78° lakh acres of

land had been declared surplus Ot
this only 58 lakh acres had heen ac-

quired by the State Governments and

45 lakh acres actually distributed.

The reasons put forth by-the Gevern- -

ments for non-distribution of surplus
lands are many, But the distributed
land represents only 1.25 per cent of
the total cultivable 1and in the coun-
try. :

Sir, we are -talking of panchayﬁti

raj, giving powensto panchayats, But -

if panchayat pradhans.at the present

stage are not able to give land 1o ‘he
peasants, we know what will happen.
We know many leaders of the ruling
party who are owning 2,000
hegtares of land in their own
names or in Benami names. We
kno that in many situatiorig like this
they will be controlling two pancha.
yats or three panchayats or five pan-
chayats by their financial powers.
Therefore, if you are interested in

democracy, this is-the first thing on

which you must take action but you
are not doing anything, Now, what
is your attempi? Your attempt now
is to take away the rights of the
States, As I told you the Central
Government wants to do what? The
Central Government wants to ignore
the States. It wanis to be directly in
touch with the (Collectors. They want
to ignore the States. Thev want to
give a go-by to the States. There-
fore, the total attempt of the Govt. of
India by “bringing in this legislation
is to take away the rights of the
States Government. State  Gov-
cdrnment goes, means what. T want .
the Government of India to spell out.

If they are interested in devolution
of power, as they must do, they
mugt give more powers to the States.
And the States can give more powers
to the districts and panchayats. That
should be the approach. Instead you
are askmn- the State Government to
give raofe powers to the panchayats
and vou are keeping all the powers
in your own hands, Not only that
The State Governments,  ‘their Chief
Ministers and the State Legislatures
are ignored and only Collectors and
officials are recognised. This is the
method which is being followed and
tried to be put into practice, This
we have to oppose tooth and nail.

Therefore, Sir, at this stage 1 de-
clare that we are going to oppose
this Bill. Thank you, _

pYT wwaws Ay (Femw owRW) ¢ -

BT IqANEGE N, g
AT @gEEl L ¥ L, (sEwaTA)
a1 g9 Hd, gy ww A A,
g g3 Gar o )
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F' OATE OF §17 TgAT E‘TEHTE
fe wrw o & oAy § 3
afagife® fast § - 4y 9gF § a9
gIHIT Fi, FIr7 HAl S H1 G418
at stgar g6 o afagifes  faw
AT IA AT AGOT F 39
FIAST Y T FTH AT § A
I ArFE WS ¥ BRE o8 )
qF AR §, T 1942 7 IFA FgrAv
fF nwdy & Ag fggeam & a9
&1, fgegeard & & & AMH ESGUR
fasar 1 AR qrfaat ¥ 531 05 Trgan
UT 87 K991 §, g AT H 7T
3 wraat Wi o+ awT wewr & At

fox gasr faQy feg ag =T ?
gag & 4 W@ TP § 34 A=A W
7 arRt % mAER &) 98 2

W@ gL T A AT a9 qEAT WEdr
g qa’rzra‘r Fi FrT AT ang“r T
At § A qIFIT X gy f7AT A
FIE A FIFIT &Y, AAT FE G
¥ AT gW Iy qU mY W@ E N
IR FAT TATR FI (@ & 7 FIg AN
ETFIT, A wr A% W WAL,
AT qF Al gV IAqT gR qargd
T qr FE AT AT AT ZAR e
A diAqr ) At gaw FAr gus
B 7 me wray T 06 gt aT aaragt
FY gEr {27 AT | WE T FAR LR
g w1g wow gmd g Afiw 949
A 1 X W F fad vwaar
I faqa qET gad waw Frfqgra
feq7 ¥ f¥ afa qw a5 T W0
qwirT =ty 7 fuar @ arEl #i g
SAFT AT GET-|FAT |

Eﬂﬁ a1a F a3 IpATATatg iR

Fq7 SRy AT S nfawre &y oo
Ww &, AR 7 g AT qIF< grufed
AT HTZ @Y am, afsT ATqwAq
oy ey 9@ & %€ aradig asEdl
F1 FEI AT 5 40 g7 anf":geara
7 g9 %@, A% T 917 | K ATTH
arz faarar  =EAl g, ifeq ze ¥
qagd) S F @ ° w41, (F

qRIgdr UF g -qreaq & TF A9

# aga & wTgl 9T AWr FIW FAT

l
.l
|
:

AtT-zad fad § qurd A 917 §)
FIfma T 40 gl ax S gAIR Aqr
HgY F T AL &1 qAT Sv gd
Ar=ar o fa saﬁ Fi & @ifwar
g\ 097 99 & g3 gw 92 Aar
fasr 1% & 1 g9 @ dwrEEl §
wy, sqfaedfedr & o WY agi T2
gAY 2@y 8 9% qm@ d4r ag g,

- gad qrg wiEwre gt § N7 qoad

qrg FRaY avg Y aﬁ“r% AMAE B
foad § aAqT # Far FIT TGP
AT, At g @ Fwar @ Qo

Wz At 7 A A q W WG

zafay § AT HIThr HC @g 7
FUTE AT ITEATE 6 O eqeqgarar
a7 39U FIT AT TG | ST ARA
& 3% |rar 43 gu § A 1942 ®
gAIR AT 4, I AT Bw w fed
c};‘ef'i’FTﬂT gy % | 9HT AET FAT AgE
WA F G FEdr e fag w6
fatig @< @ ¥ f9sx f&F 3@
IW F HIT BETAT ¥ G HT qEqr
A% WT A1TT 7 AT F A7TA7T SE)
AT gegia @gr arts fg’gﬁara q

CATAIET F qrE qmafss i oy

FET 10 W7 ag 37 2@ & ey
AY MET H RIS & mz oaafr ¥
TTES gEy § i grafes ﬁ’f'(
sifers FEq & 9u I A gafazgidn
& | SEF @F A, TGT BT qGTe
H srra‘r 5y \TIETT iAr w1 vEy & ag

WITAT 8T & 1 afeqd 7 yoa AT
g o STT dw efamx Fear a7
fear stiT AT ag AT AGI TEAN S
A &3 ar |1g_ =g fwdr #1 digeianz

@Y, v§E 99 glHaw @ g

RITAT § AT TRl 9X _qF i A

W@E 1 BAUF BH AF gar t%,ﬁ
fagat &w F wigc uAm A Ff=IgN

HIT T TAT T S A I HLAT
g1 q RO¥ 54 A1q AZ wgAr
SIgar g fF Ay wgr v gw
Nifafesa gsardn Ja1 =gy ¥

AR IReg s W@ uSdfaw qrfesy &
qeeg § 1 AT 59 @ &Y qraysy
¥ 913 - vFtfad s Pdar
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(BT Taqurs faz)
& qre | AT 9Ig A@ UFafas
wrIET 41 A 95T ? F uF fawe
qra qeAt st@ar § & nne g san
FEET WAL qra?f g I917 ¥ Araw &
f¥ aY ATq o 2R aTE FLH AT
F T TAEHT FII[ FAT A J5TR ?

s § T WiIT (JAT 9RAW)
T wEEAr BT M9 ¥ 1 WA
FERn & Mg 9T WO GrEiiag
FIF g0 A W AT RIUE <4 FEA
e} | BfF ¥ Ay ofan wifan
F v 7@ g a‘f:a‘r v

BT wwa arw fag Wl
ITOEnad ARET, § fat‘ra a7
qr:ﬁﬁzr qexaAl ® FNEF U WIFAT
g v R WAL §Y wwd) # B ar
§ wa¥ W weal A AGE@_AqTE
F 3rxg 7 g5 fadane ¥ wiena
&g M .. (sFEETE) ..
g facrar @l FEAT 1

AFg W oAt 5 qT L =
T Fg a5 fF a’q TATT A éraa
g faa & & § 1 qATH FIAHT A
aT & T gmer S sEAr § )
AT THH AXTT { ST g A0
3 @ B T gwR ng A0
oy o Y 9y wrEer A

g9 S8Y O Al O E ? %"ﬁ“ '

q ATE FgAT sTeat g fegnaar
i?h“ fax 18 @1a qgi T ) qmqaﬁ“r
g1z fesmar sgar § & w3 Aiwdl
gfatr qiel N sFIT 7 FIAT AT
IEN gEAT MmO g &1 gAY el
oy fr fadigiger g=r § A® aI@l
gFar & % ¥ ;weeT *IH FI W
qew § | gAY AT gEAa 3 JV )
SfeT ARt ? W SEERTE L
grg &1 ! TE e & fE) wagra
wITRT =TT g7 AfEE WO Qi wtE
FE oI WA W 1 gHA at
7 740 w8 9., . (AFwE)  @rg
e, §T UF g WG § ! @ F UR

AT TI TGN AT E | WA
@ g, s ogEIR %@i a7 fqarg %%f

————
e e e e b

g wa¥ §, iT 3 fsrra‘r% ™ I
F oA N oFmE af g
AfFa A A 99 gAY ] aﬂ
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ag 7 fad fe e uw & A &
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g A 3 Ix fra fear o

7 ox arg g fasrar Aigar §
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FT 8 Mg @ A, I
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fa *TER SRy AT AT B 3T
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1 Al ;@ #4ifF § Siag 9 %
argfelds Im § o FX IS
BRI e # A0 QN @ AGa,
qrft agiaw, faselt adt gy, thf
afl A W WA ATF T W
A8 T W Gxd § 1 TolEe weEd

‘R Fra@ 1 G /AT L AGT &g Gar

A,

F Qg 9T arEdaTs ¥ 9% §T U
g% Fi TRa Ued 9¢ W J7G! Sl
g @ dEre EFW'( IHHT AT T IAT
A wiw §ag 919 gafa 4
fagEs qrsqr g f& wradfin T,
Erdl Zee i traT ¥ gl @ W
fogeT™ & gl @ oy g Y §
fa fGga@ = THW smat, fowa
frge ITT H gw W7 79 A are
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s ¥ #ar =@ | AfFT owTa
ST I8 WIS QAT & (AR FTHEIIT
crifm &1 17 fgat @1 RO,
AN &7 F19-fagqn @r @i g,
dar faar s vgr ¥ N ®A A3 g
T &\ ar ga AR AT wE o Tt
T30 &% @ & ¥ sfaq adl quaar
g 7afx miwr fgeara A swar aga
gfmar § I g M7 AE JAS
™ AT W fm AT qurgdy s gR
faaer, d=adl F1 Ated A aEw
faadr a1 g gATTT gard AL |
#aA Al # q1q F GE IT F |
# fas 2g @7 sefa @8 @ gfw
F 7y faadl T Agarg, -y
9g7 & AIFAIT Gl § fF
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wHl F aE @ A% ¥ {9 IR,
grfeaidt, gftsm = A% 1 go
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Fp@d @@ a1 9g ©8 | T | -

Ux a7 F85T ¥ @ FT g ...

sAAUW) | AT § | aTw) qAAT
W@ g LA g ard QT # I
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What is socialism?
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g ar 3y ©8 AT F7 w2 @I
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AT wT § ‘

SHRI PARVATHANENI UPEN-
DRA: Mr. Vice-Chairman, Sir, I rise
to oppose these two Bills because
these are not meant to strengthen

_the Panchayati raj, but are meant

only to perpetuate the ‘Rajiv raj’ in
this country, At the outset let me
make it very -clear .that we welcome
any genuine move to decentralise the
administration, stréngthen the pan-
chayati raj and give more power to
the people, but the present Constitu-
tional amendment is not the correct
way of going about it. We are also
committed to holding elections within
the panchayati raj institutiong regu-
larly every five “years, If that had
to be given a constitutional cover,
probably that could have been under-
stood, they could have brought in
only that amendment in the Consti-
tution. Articles 83, 172, 326, 327 and
828 speak about Lok Sabha and
Assembly elertions. Similarly, an
article could have been added to give
constitutional cover for the élection
to the panchayati raj institutions also.
And the rest should have been left
to the State Governments to decide.
Why are we opposing these Bills?
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SHRI V, NARAYANASAMY (Pon-
dicherry): You are opposing these
Bills a5 5 member of the National

Front? -

SHRI PARVATHANEN] UPEN-
DRA: What is thigs silly question?
Don’t put silly 'questions. It is a
question?  Put some intelligent ques-
tion.

SHRI V, NARAYANASAMY: You
are actir’g like childish people without
coming 1o a consensus on this issue..

SHRI H. K. L. BHAGAT: 1 wil
request my colleague not to put any
embsriassing question tp him.

SHRI' PARVATHANENI UPEN-
PRA: Thank you very much. Mr.
Vice-Chairman, why are we opposing
these Bills? On what grounds? Qur®
_opposition is on ethical and constitu-
tional grounds. We are also opposed
to these Bills because we are convine-
ed that these are guided by political
considerations.

Sir, the motive behind the whole
exercise, making its appearance as it
“does on the eve of the nation-wide
elecions, is quite transparest. The
ruling party is not at all worried
about the propriety of pbringing such
major changes in the Constitution at
the fag end of its term. We are all
aware that these Constitution Amend-
men Bills, even if they are passed,
require ratification by half of the
State Assembhes and after that the
President’s assent required. Then
you are giving one year’s time to the
State Assemblies to modify their exist-
ing Acts. All this will take us to
either end of 1990 or 1991. Why
is this Government, which has almost
reached the end of its mandate, rush-
ing through these Bills at this stage?
Everybody can uynderstand the mo-
tives of these people.

Another thing is why did I say that

on ethical considerations we are op- |

posing these Bills? Becacse Pancha-
yvat Raj was @ national mandste
during our freedom struggle. It is

!

154

one gsubject on which we shoulg se-
cure & national consensus because
basically nobody is opposed to streng-
thening the Panchayat Raj or the con-
cept of Panchayat Raj. Unfortuna-
tely, the whole effort has been - re-
duced to a p ltical gimmickry, guid-

ed by partisan considerations . The
Balwantrai Mehta Committee made its
recommendations about three deca-
des aga, the Asoky Mehta .Committee
about . 12 years ago. But why has
this Kumbhkarana woken up sud-
denly in 1989, at the eng of its term,
shouting “Panchayat Raj, Panchayat
Raj, Panchayat Raj” like a Vedic man-
tra. It is showing an indecent haste
in rushing through this legislation.

The legislation itself ig very hastily
thought of and badly drafted. If
you see the
know what type of drafting has.gone
behind this. It confuses the whole
situation as regards Panchayat Raj- in
the country. As regards the Bill,
which ig inexpedient and unwarrant-
ed, I only quote what my Party Tre-
sident has said:

“It is unnecessary and improper
for the Centre to impoge a uniform
rigid model for all the States since

every State Legislature is constitu--

tlonally empowered to develop a
model appropriate to the state of so-
cial and economic - development
which it has attained and consonant
with the athos of its culture”

“It should have complete freedom
to determine the pattern and strue-
ture of its local self-governing in-
stitutions, the extent of devolution
of powers and the quantum and the
type of resources to be made avail-

able for tlLeir development and
welfare activities. If the Centre
s genuinely solicitous about the

working of the PR institutions, it
can be more penerous in its grants
to the States without making any
political capital out of it.”

Mr. Vice-Chairman, Sir, as I stated
in the beginning T oppose thig Bill,
apart from on ethical grounds, on Con-

Nagarpaliks Bill, you |

"
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[Shri Parvathaneni Upendra]

stitutional grounds also. It is a
very deliberate premeditated and sav-
age attack on the Constitutional auto-
nomy of the States and the federal
nature of our Dpolity. The amend-
ment goeg against the spirit of fede-
ralism, the division of powers bet-
ween the Centre and the States. 'As
friends have already pointed  out,
Pancheyati Raj is in the State List,
and the Centre has no authority to
tamper with this power and srend
the Constitution in this respect.

They may say about the Directive
. Principles. They also say, under,
article 40 “State” means both the Cen-
tre and the State Governments and
therefore, they have also a responsi-
bility to look after the welfare of the
Panchayati Raj institutions. Ip this
connection, what Mr. Santhanam—who
introduced this amendment—said was
quoted by Mr. Balanandan, and I
think it is worth quoting again.
What he actually said is: .

What power should be given to a
village panchayat, what its area
would be and what the functions
should be, will vary from Province

to Province and from State to State.
It is not desirable that any hard and
fast direction should be given in
this Constitution. I think these
must he left to the Provincial Legis-
latures.”

That is what Mr. Santhanam, who
introduced this part in the Constitu-
tien, had stated. My predecessor
speakers have already said that these
amendments change the basic strue-
ture of the Constitution itself and
they go against the Supreme Court
judgment in this regard.

Now, two new Schedules are pro-
posed to be added, the Eleventh Sc-
hedule and the Twelfth' Schedule
which, in effect mean that you are
introducing a three-tier Administra-
tion in the country. In thig eon-
neetion I would .like to quote

|
|
|
|
|
|
|

article 1 of the Constitution. Article
1 of the Constitution defines what
India is.  Sub-clause (1) of article
1 states:

“India, that is Bharat, shall be a
Union of States.”

It does not say that India shall he
a Union of a Federal Government,
States and local bodies. Unless Arti-
cle 1 is amended a third level of
Government cannot be inlroduced
through thege Constitutional] amend-
ments. :

Then, I would also say that this
legislation which 5 sought to be push-
ed through Parliament is a colourabile
legislation. In this connection I
would like to quote an eminent jurist,

®. former Chief Justice of the Delhi

High Court, Justic Rajinder Sachar. T
quote: :

“The scheme of the Constitution
and the distribution of the Legisla-
“tive Lists clearly show that Parlia-
ment is incompetent to Iegislate
with regard to panchayats, There
is no legislative entry with regard
to panchayatg in the Union List, that
ig, List I. The purported exercise
of power by Parliament, to legislate
on the subject of panchayats is re-
ally a fraud op the Constitution
ang is a colourable piece of legis-
lation. The legislation with regard
to PR, now sought to-be passed by
Parliament, would be gz nullity as
being an Act passed by a Legisla-
ture without the legislative comvet-
ence. It is no part of the duty
of the State Government to carry
out either the provisions of a void
legislation or any of the directives
issued by the Central Government in
pursuance of such a void legislation
purporting t, be under article 256.”

“The constitutional amendment is
in exercise of the constituent vo-
weyr under Article 368. But ag it
is not amending the State List, it
will remain a . useless, decorative
amendment.”
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Now what is the necessity for these
- Bills? In the existing Constitution
itself the States can delegate powers
to the panchayat bodies. The am-

plitude off the powers] under entry-

(5) of List II of the Seventh Schedule
of the. Constitution is very wide.
The States can delegate powerg to the
panchayati raj institutions. They
have already done it through State
Acts.” Otherwise, they could not
have done it. If they had no power

. to delegate to the panchayati raj in-
stitutions, how could Andhra Pradesh,
Karnataka, West Bengal and other
States pass those legislations delegat-
ing nowers te the panchayati raj in-
stitutions? That itself shows that
this Amendment is superfluous.

In AIR 1954, Bombay, page 261, AIR
1956, Orissa, page 7 ang AIR 1957,
Andhra Pradesh page 393, it has been
held that the power under entry 5
of List II is of the widest amplitude,
anq the State can also confer such
powers that it possesses on local au-
thorities, including the power of taxa-
tion within the limits of List II for
the purpose of local government and
also for election to local authorities.
Therefore his is a superfluous legisla-
tion,

In fact, ag my friend has suggested,
they could have taken the opinion of
the Supreme Court in this regard
under Article 143 regarding the con-
stitutional validity of this legislation.

Now I come tq another point: What
would be the effect of this legislation
on the Centre-State relations?  Sir,
under the fig-leaf of the slogan of
“power to the people” with all the
accompaniment of a flowery rhetoric a
lethal blow is being delivereg on the
autonomy of the States, and a basic
feature of this amendment is the mis-
trust of the State Governments. Also
it is clear thet the Centre does not
trust the Stateg to function within the
powers. delegated to them. T would
like to quote a letter written by our
Chief Minister to the Prime Minister
en May 17, 1989. T quote:

158

91 have to confers that I am very
sceptical, indeed apprehensive,
about your interpretation of the na-
ture of the Amendment. Instead

-of being constitutionally and con-
ceptually independent in 1eg1slat10n

and accondtable solely to its own .
electorate, the State . Legislatures
and the State Governments are now
sought to be reduced ty mere in-
struments of irplementation  of
whatever is mandated in ‘the pro-
posed Amendment. Instead of
strengthening the rescurces and au-
thority of the State Governments
and helping them to promete demo-
cracy at the district ang sub-district
levels, an impression is being sought
to be created through the proposed
‘Amendment that local self-govern-

ment hag to be rescued by the Cen-
tra]l Government from the clutches
of the State Governments. Instead
of recognising and strengthening the
Jholistic nature of the State adminis-
tation, a dangerous and illusory
schism is sought to be created bet-
ween the State and sub-State levels
of the Government, This I must
point out, may have very serious
consequences for the internal politi-
cal and emotional integrity and
homogencity of the State.”

Mr. Vice-Chairman, Sir, the track
recorq of this Government clearly
shows that they have peen continvous-
ly encroaching upon the powers of
the States, and this ig one more in-
stance of such diabolical attempts.

Then, a point hag been raised that
they are talking about devolution of
powers from the States to the pan-
chayt bodies, but what about the
major question of devolution of power
from the Centre to the States. They
are not talking about it. Whenever

"we raise that questicn, they are silent.

We have alsp seen even in small
things like amending the terms of
reference of the Ninth Finance Com-
mission, what attitude thig Govern-
ment has taken. We can understand,
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by the Sixty-Fourth ang the Sixiy-
Fifth fimendmentg now before ug they
generously ' re-allocata ihe subjects

and take them away from fhe Stales

ang give them to the panchayat bo-
dies. But unless the powers from
the Centre are developed on the State
it is all- mean‘ngless. The Prime
Ministey has referred
House and alsg- outside to the recom-
mendations of the Ashoka. Mehta
Committee telling that the Ashoka
Mehta Committee itself had recom-
mended  these things. Para 6 in
Chapter IIT of the Ashoka Mehta
Committee’s Report was quoted, But

preceding that there is Para 5-ip the _

same Chapter, which I would like to

quote from the Ashok; Mehta Com--

mittee’s Report. I quote:

“It nas been argued that the logi-
cal coroilary of treating Panchayati
Raj as an imperative is the néed of
greater devolution of functions of
authority from the Union t, the
State, level.  While we are not
competent to say what should be
the pattern of distribution  of

powers between the Centre ang the

States, our recommendations about
the transfer of substantial quantum
of powers from the State Govern-
ments to the local bodies have im-
plications on the existing scheme of
distribution of powerg between the
Union and the States, which should
require a  detailed, but separate,
cons;deratlon ”

Then another question arises is:  [s
the uniformity which ig heing suggest-
ed in these Constitutional amendments
desirable or not?
every State has got its own peculiar
problems,  priorities, respurce levels
and capabilities.  So, there cannot
be any uniformity. The booklet
circulated by the Government of
India itself sh0ws each State has got
its own pattern., Ten States have got
one type of Panchayati Raj institu-
tions; four States have got some other
system Even among the ten States

“in the other

As you al] know .
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ihcre are varioug differences. Is it

‘necessary or desirable to try to briag

about a uniformity through this Bifi”
Once it is put in the Constitution the
Ciatas ar: bound to accept and they
have tg follow it. That is your in-
iention and you are threatening in-
vocation of Article 356 also if it is
not done.  That meang what you are

.rying to do is to undo whatever is

there' in the States alread and you
are {rying to impose a umform pat-
tern, which is not at all desirable
and is, rather, dangerous.

Of course, in one of the Bills—Pan-
chayati Ra] Bill—you have removed
most of the references to “Governor”,
but in the second Bill with a vengeance
you have put “Governor” in every al-
ternate line. Bhajap Lal Ji  very
‘correctly said “Governor” means Gov-
ernor acting’ on  the advice of the
Council of Ministers. But we have
got practical experience how Gover-
nors are behaving nowadays—whether
they are going by the advice of the
Counci] of Ministers or are trying tc
show they have got discretionary po-
wers. It you are sincere and
genuine, why put Governor? You
could have put “State Government”.
There iz nothing - constitutional in
what you are suggesting there. It is

‘a local arrangement,

SHRI JAGESH DESAI; All the of-
ders are given in the name of Gover‘-
nor in all the States (Interruptions)

SHR] PARVATHANENI UPEN-
DRA: Sir, another thing is being said:
Where ig the Centre interfering? The
Centre is not interfering. Everything
has been left to the State- Tegislatv-
tes.” What is left to the State Legis-
latures. We have -seen the Bill
They have given the comblete pattern
of the proposed Panchayati Raj insti-
‘tutions what should be done and what
should not be done. Nothing has
been left for the State Governments
except to follow. On top of it you
are threatening,—Mr. Shiv Shanker
hag threatened in the other House that
Centre  will invoke President’s rule
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if the States do not follow. = Even
today he saiq that. Therefore, that
means the States will be compelled
te follow, As I said already, diffe-
rent types of Panchayati Raj instilu-
tions are there in various States. Al-
ready elected bodies are there in g
number of States. Their termg is
therefore two.years, for three  years,
for four years or whether it is. Now,
you want the State Govenmentg to am.
end their acts, abolish all. those
institutions which are already func-
tioning efficiently ang introduce some
pattern which you think is the best
for the whole country. You are
prescribing a medicine for us and you
say this is the best ang we should
swallow it. - But we are nhot pre-
pared to swallow it whatever may be
your threats. Suppose the State
Legislatureg refuse to accept
things, I have already saiqg it is a
colourable legislation. It has no
validity.
court of law and that it wil] be struck

down. Therefore, you cannot com-
pel the State Governments to foliow
any uniform pattern,

Now, I come to another aspect. What
_ are the political motives of this Gov-
“ernment in bringing these bills now
in such a hurry apart from a diaboli-
cal intention of usurping whatever
powers are left with the States? That

. these -

It will be challenged in a-

[ 14 AUG. 1989]

is one thing. And the second thing -

is, in the States they want to create
- some mini-administrative unitg which
will come into conflict with the State
. Governments so that through schemes
like Jawahar Rozgar Yojana and other
funny scheme, you can directly fund
units and bring a perpetual conflict
between these units,
.Governments. It will lead to
anarchy, That ineans you are aiming
at an anarchy by passing the Stats
Governments, trying to deal with
sub-State units there, You are trying

to - bring 5 kind of anarchy, in the
administrative set-up there.
The .Government also says: “We.

are very keen to ensure timely elec-
tions”. I am only amused when a

and the State .

about _the party...

- RA: Now,

_answer  given by your Minister,

65th Amdt,) Bill, 1989 162

party which has not held its organi-
sationa] elections for decades, which -
has no membership, that party is
speaking of - democracy and regular
elections. . . (Interruptions)...

THE VICE.CHAIRMAN (SHRI
MIRZA IRSHADBAIG): Don't speak
(Interruptions) ...

SHRI PARVATHANENI UPEND-
everything is nomination
in their scheme of things. We have
shown our sincerity by holding regular
elections. Nobody can blame us that
we are not for regular elections but
what is the track record of your Gov-
ernment? I have with me g parlia-

- mentary unstarred question No, 2429

dated 21st July, 1989 answered in the
Rajya Sabha by our friend, Mr,
Janardhan Poojari, It gives a state-
ment of elections held at the district,
middle and the lower levels, He gives
all the - details of the Congress (I)
States when they -have held the elec-
tions last. In Bihar lower level elec-
tions were held in 1978, middle level.
election in 1979 and the district level
in. 1980, Then, you have got Himachal
Pradesh—uppey lve] elections in 1971,
1971, Then, you have Maharashtra—
the district leve] elections were held in
1979 and you have Punjab—the. dis-
trict level elections were held in 1975,

" 'middle level elections in 1975 and the

lower level 1983. In Madhya Pra-
desh, 1983 wag the last election. It
wag like this, the list of Congress (I)
States which have defaulied.

SHRI JAGESH DESAT: Tt hss been
held recently in Maharashtra,

SHRI PARVATHANENI UPEND-
RA:' I do not know, This is the
He
may correct it.

THE VICE-CHAIRMAN
MIRZA IRSHADBAIG):
correcting you.

(SHRI
He is

SHRI DIPEN GHOSH: Let the Mm-'
ister correct the reply ‘ .
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SH.R! VIRENDRA VERMA: No
Zilla Parishad elections were held, for
the last 11 years

SHRY FPARVATHANENI UPEND-
RA: Mr. Vice-Chairman, funnily the

"Government of Orissa and Maha-
rashtra also taking advantage of these

Bills have postponed the elections
which have already been scheduled.
Our friend bhas mentioned about
Tripura and I came to know yester-
day—Mr. Lal Denga met me here, He
said that in Mizoram, a few days back
158 Panchayats have been superseded
by the Congress Government.

SHRI DIPEN GHOSH: Let Mohsina

Kidwai make a notg of it.

SHRIMATI MOHSINA KIDWAIL:
That is why we have brought forward
these Bills,

SHRI PARVATHANENI UPEND-
‘RA: This is the concern they are
showing for Panchyati Raj... (Inter-
ruptions) ...There ig another interest-
ing incident—relating to the Kar-
nataka Panchayat Raj Bill. ~The
Karnataka Government, the non-

Congress Government soon after it |

came to power, sent to the Central
Governmen its Bill for Presideat’s
assent in 1983, Do you know how
Tong they kept in here? Til] July, 1985,
Yor two years they kept it here, a
progressive legislation adopted by the
Karnataka Legislature. They kept for
‘two years without giving the consent.
6.00 .M. In Andhra Pradesh, we have
the most model legislation on the Pan-
chayati Raj insfitutions.,
tions)... T

SHRI D. B. CHANDRE GOWDA
‘(Maharashtra): Upendra Ji, luti-
mately the Minister had to say that
he would go on hunger strike,

SHRI  PARVATHANENI UPEND-
RA: Yes, Mr. Nazir Sab was the Min-

. (Interrup-

ister. He had to threaten that he
would’ go on hunger strike in Delhi
unless the Bill was given Fresident's
assent, And in Andhra Pradesh, we
have a very model legislatien on
Panchayati Raj institutions to which
the Prime Minister also referred.
Of course, he mixed up so many
things as-usual. But it jg a very model
legislation. If I have got the time, 1
woulq have enplaineq how progressive
it is. But the Congress Party opposed
it in Andhra Pradesh. They did not
want the Mandal system which takes
administration nearer to the people,
Now, today, three-fourthg of the
superseded or abolished Panchayati
Raj institutiong are in Congress-ruled
States. Why don't you hold the elec-
tions in Delhi, in the capital? Why
you are not holding elections to the
Metropolitan Council. You show your
concern for timely elections in far
away villages and there is no elec-
tion in Delhi in spite of the demand
of the people?

Therefore, Mr, Vice-Chairman, Sir,
I have got three conclusions why they
are doing it. One is to take dubious
credit giving power to the peaple
that won’'t help them. Our. friends
have said, the last straw they are
catching because all the slogans are
over. Garibi Hatao, Bekari Hatado,
al] hataos are over. Now, it is the
time to hatzo you, Now, they want
some slogans-power to the people—
and suddenly it comeg there. There-
fore, that is ene thing. They have
nothing... (Mterruption)... Thig one
slogan they want. Another thing is, .
since the non-Congress (I) States have
already implementeq this scheme, show
one-up-manship: “Oh we are bring-
ing a constitutional amendment; it is
a progressive legislation” and all that
to show to the world that they are
doing sormething - extraordinarily
wonderful. I was.shocked when the
Prime Minister mentioned that seven
lakh new. people will come into the
fold of self-Government scheme. What
new people? These sarpancheg and
panches weye there. Where new
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people -are coming from? You have
not held elections. The posts were
there. What is new? Where from

seven lakhs new people are coming? -

(Interruptions)... I can understand
the Prime Minister is ignorant of the
rural structure. He may not be
knowing what is sarpanch and panch
and all that. (Interruptions)...And
the third conclusion which I reach is,

’ becausg the- non~Congress (I) Gov-

ernments are implementing thig
scheme effectively and they are
getting strengthened in the rural areas
through these Panchayati Raj instiiu-

tions, you- destroy them completely.

(Interruptions)... Therefore, I
have 1o . time, (Interrup-
tions) ... Mr. Jagesh Desai, please sit
down, Don’t disturb me. Sir, why
you allow him every time? It is not
proper. Every time he gets up... (In-
terruptions)...

(SHRI

THE . VICE-CHAIRMAN HR
MIRZA IRSHADBAIG); Pledse sit
down, Please keep silekce, (Inter-

ruptions) ...

. 8HRT-M. M. JACORB: He is afraid
of the people in the Panchayats...
(Interruptions)...If power is given
. .. (Interruptions) ...

SHRI PPARVATHANENI UPEND-
RA: 1 ara disturbed in my thought.
1 speak and they get up every minute,
What is this? I do net disturb any-
body like this except the  Ministers

.. (Interruptions) ..

T ATATIR i‘ag JT oge
mmtanaawrrﬁalgﬁa
¥ o5 famr oo fod s WA ¥

i i

. Fumwtere (< s wim) ¢
| ETEE [wAT @A 1
SHRI PARVATHANENI UPEN-

DRA: Nuw, they mentioned about the
power... {Interruptions) ,

SHRI.V. GOPALSAMY: Up to what

time are we going to sit?

* Nadu); You

- also here.
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THE VICE-CHAIRMAN; * (SHRI
MIRZA IRSHADBAIG): Beyond six:

SHRI - PARVATHANENI
DRA, 1 can continue later.

UPEN-

SHR] MURASOLI MARAN. (Tamil
can have it day-after-
tomorrow. (Interruptions).

. SHRI PABVATHANENI UPEN-
DRA; I have got anothtr 20 minutes’

time. I can. continue day-afterdomer-
oW, ' -

THE VICECHAIRMAN (BHRI
MIRZA IRSHADBAIG):* Up to 6.30
M. we can sit. (Interruptions).

SHRzM M. JACOB: Thlsside is
Mr, Vice-Chairman, please
ask ug till what time we want to
cofitinue; (Interruptions), Let Upen-

-drajl continue his speech ang com~

plete and then give us a chance also
to reply to him. Then we can adjourn,
(Interruptions),

THE VICECHAIRMAN (SHRI
MIRZA IRSHADBAIG): Let Mr. Up-

"endrs comple_fte his speech.

SHRI PARVATHANENI UPEN-

. DRA: Mr, Vice-Chairman, smal] doses

will be better. They cannot beat any
longer ‘(Interruptions),

THE VICECHAIRMAN (SHRI

"MIRZA IRSHA‘DBAIG) You continue

now,

SHRT DIPEN GHOSH: "~ My, Vice-
Chairman, anyway, we are nhot going
to conclude the discussion today. It
has to be continued. I have to be con-
tinued day-after-tomorrow and again
on 18th. So, you adjourn the House
ag we sit omly up to 6 o'clack. He
will spcak day-after-tomorrow,

TANIETA (a’fn'tu!mitu) t
fawig TRl XS ¥ oy few-
T g e fr wat et @ &
8 W ¥R s;"rmaﬁmﬂit

(Interruptions)
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[ At gatean)
I am on my legs. So many
speakers want to participate in

this debate; Whatever time is fixed, -

qH GI§ ©: 4T ab 43 BT |

SHRI DIPEN GHOSH: He agreed
with me. Mr, Jacob agreed with me,
We cannot... (Interruptions).

SHRI H. K. L, BHAGAT: Mr, Vice-
Chairman, obviously,
are very important. There are criti-
cismg as- well as support, A. large
number of people want to speak. In
the Lok Sabha, if I am not wrong, as
mary as 87 Members gpoke, If the
Rajya Sabha sits longer.. . (Interrup-
tions). I would like to say, after
Mr, Upendra finishes, one may speak
from this side. Mr. Ahluwalia will
speak, (¥nterruptions). There is no
question of some Members saying ‘no’.
Let us hear what the House has to
say. (Interruptions),

SHRI PARVATHANENI UPEN-
DRA: My party has been allotted 55
‘minutes. I have taken half an hour.
Another ¥5 minutes I have to speak,

THE VICE-CHAIRMAN '(SHRI
MIRZA
speak. You can take your time. Why
are you not continuing? Other people
are also hvre. They want to speak on
this, (Mnlerruptions). I want to know
from Mt, Upehdra whether he wants
to continue or not, Have you com-
-pleted ytur speech? .(Interruptions).

SHRI DIPEN GHOSH: You have to
take the leave of the House as to
whether we want to sit after 6 o’clock
or.not,

THE VICE-CHAIRMAN
MIRZA }RSHADBAIG): Mr.

(SHRI
Upen-

dra, you ¢ontinue your gpeech. I have -

not.adjourned the House, (Interrup-
tions), :

- IR A, IR TP FAE 5‘7
m& garmsfrarg 87

SHRI 1. S. GURU_PADASWAMY:
Please do not make it an issue. We
have got. jome {mportant engagements

these measures,

[RSHADBAIG): You can

Otherwise we could have sat late, We
have got important engagements,
N0 nterruptions ).

SHRI H. K L, BHAGAT: Is what
you are discussing now rot important?
It there something more important
than this?

SHRI M. M. JACOB; Passing power
to the people of this country is more

important. So we are prepared to
sit, (Interruptions).
"SHRI V. GOPALSAMY: The

Prime Minister is going to make a
speech tomorrow. We have also to
prepare ourselves, .

THE VICE-CHAIRMAN (SHRI
MIRZA JRSHADBAIG): Mr. Upen.
dra, why don’t you complete your
speech now? &% 6.0 0 F AF HAI

ot wew fagrd arelddt ¢ (w7
mg 7Y, s 9% ag hEar agy
gur s W’ 6 a1 ¥ 41 §3 1 HAT
TT ware 9 UB T g3 VI A«l-
ECll

Iranreqw (st ot gatad) ¢
9 ¥ gay @M T AH HET §
ok sud f¥ Y g@d @3 fear
& i gad BT QU AL & 9Fd
%lqrmﬂaaa*wamevr%?
weft efts e &, wrd @ ¥ v @7

Mr, Upendra, you can complete
your speech within that time.

PROF, ¢. LAKSHMANNA (Andh-
ra Pradesh): You have taken a deci-
sion to close at 6 o’cloex. It is al-

- ready 6.10. Why should -you go batk

on your own word? Tomorrow: 'is
Independence Day. Members are con-
cerned about it. Why shold you come
in the -way? It is a great day.

- gaawrege (s dtaf mim) !
A s r-r‘m g e kY AT
ary & ‘

PROF. C. LAKSHMANNA: The
decision wag taken. How many times

should ‘you change the decxsmn of the
House? . S
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SLER T fasda qEaEmd
% ¥ a8 a7 foqr g gafed gEet
AX FW HT qqT% TE G

SHRI DIPEN GHOSH: The Busi-
ness Advisory 'Committee had "allot-
ted 16 hours for discussing these two
Bills. So, whether you continug now
up to 7 o’ clock or g o’ clock, you can-
not c-qmplete the debate. Yhen you can
keep us engaged here? You adjourn
the House now and let us anyway
continue the debate ' the day after
tomorrow, ' -

- SHRI M. M. JACOB:; The decision
of the Business Advisory Committee

was to sit up. to.6 and beyand 6, if

necessary.

SHRI PARVATHANEN] UPEN-
DRA: No, no,

SHRI M. S. GURUPADASWAMY:
With the consent of the House,

SHRI M. M. JACOB: - Today M.
Upendra was speaking and there was
no unusual thing that happened for

him to stop his speech abruptly. Let. ‘

him complete his speech and if you
permit, one Member from this side
of the House alsg can speak and then
we can adjourn the House,

SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra):
very much interested in the debate.
We want to hear Mr, Upendra and
then we want one Member from our

"side also to speak. Mr. Ahluwalia
frem oilr_ side
We can sit till 7.¢' c‘_lock.

[ 14 AUG, 19881

a bad precedent

We are.

also will speak now.
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IggATeaA (s @it guiadm) ¢
ag AL T AT FJATRA | L., (A
am) ... & @I F qIEX g WA
@qr g‘ f& @aw =1....

SHR]: M s GURUPADASWAMY
Don’t break g conventlon

SHRI DIPEN GHOSH. Don’t make

-4

IqawTas (s dtef :tﬁaw)

Sy oft, amd qra @ aga
g 1 ot T @ T faar ?

éHRI M, M. JACOB: T can suggest

. a compromise, Let Mr. Upendra con-
. clude hijs speech

and then we can
adjourn. .

Iqawreasr (s dtwt mfaaﬂ)

M7 15 faaz a0 ag ar‘rar%nmcr
9% T wrarr% 1

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): Are you
prepared to continue, Mr, Upendra?
... (Interruptions) .

SHRI DIPEN GHOSH: Why are
you. drzgging this issue? Do not create
any wrong precedent. Yoy adjourn
the House. .. (Interruptions)...

THE VICE-CHAIRMAN
MIRZA IRSHADBAIG): Just a mi-
nute, Let wus hear Mr. Jacob..
(Interruptions) . .. '

(SHR1

SHR] GHULAM RASOOL MATTO.
(Jammu.and Kashmir): It ig ali
right now. You adjourn the House...
(Interruptions) ...

SHRI V. GOPALSAMY: After &

.long {ime, Mr. Matto, you havel made

a . sensible
tioms) . ..

suggestiqn. .. (Interrup-

SHRI H. K. L, BHAGAT: Mr,
Vice-Chairman, Sir, Mr. Upendra has

. already faken -the time, So, let him

conclude Ww. .. (Interruptions) ...



171 Constitution (64th end [ RAJYA SABHA] 65th Amendt) Bill, 1068 172

: u”tmgmt wtmw  (dTa)
% Tl atF 93 15fwwc STRT HT
... (vwa).

ot gluwta  fag aaaarfam

fegrz) szl S g ot R
Y w7 wrEr fgar S

SHRI GHULAM RASQOL MATTO:
We can git late later, but not today
. .. (Interruptions) ...

SHRY PARVATHANENI UPEN-
DRA:. Mr, Vice-Chairman, Sir, before
starting my speech, I checked up and
they tedd me that it is only up to
six. o' clock, . In fact, I was not pre-
pared- {5 speak today, - Mr. Darbara
Singh was supposed to speak, Some-
body went and told him to go out,
They sent out Mr, Darbara Singh
and put up some other speaker in his
place. That is why I started. T also
said that I will speak only up to six
o’ clock and will not speak after six
o' clock, Today, T have fuej only up
to slx o clock!... (Interrupticms) ..

THE VICE-CHAIRMAN
MIRZA IRSHADBAIG): Mr, Upen-
dra, you see, we have other Mem-
bers alio who want to speak just
now. What is your decision? Are
you continuing or may I call some-
bodyelse?. . (Intermptzo-ns.)

SHRI YASHWANT SINHA (Bihar):
You cannot call anether Member be.
fore he finishes... (Interruptions)...

'SHR3 PARVATHANENI UPEN-
DRA: If you force me, I will end
my speech, wherever 1 have finished
But that is not corrcet. I checked
up befire startmg and I was spee:ﬂ-
cally told that it is up to six o’ cloek
only and that is why I started. Other-
wise 1 would not have started at all

(Interruptzons) :

. THE VKE-CHAIRMAN (SHRL
MIBZA. IRSHADBAIG) t Who told
your. .. (Interrugptions) ..

- DRA: If you wani,

(SHRI -

SHRI . PARVATHANEN] UPEN-
I will stop...

(Interruptions) ...

 THE * VICE-CHAIRMAN  (SHRI
MIRAZ IRSHADBAIG): I don’t what
you to stop.

¥ a1 wrgqr § WY SATN T

-

R :nsrafr Hod) 19 @ F€ |
@t AmW aqrt_ 8

SHRI M, S. GURUPADASWAMY:
Please do not break the convention.
It has got to be done by consapsus.
The mood of the House is not to pro-
ceed further. What do you gain by
ten minutes? I would request you to
adjourn it. We will meet later..
(Interruptions) ... .

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): If you.talk
about “the. moog of the House, then
both the sides must be consxdered
(Interruptions) ..

[The Deputy Chalrmsn (in the

Chair) ]

PROF. C, LAKSHMANNA. Madsm
Deputy Chairman, our party speaker
was asked to speak and they told
that it was up to six o' clock only.
Otherwise he would . have said, “I
will not speak.”...(Interruptions)...
I think it is better, in the interest of
tHe House, to adjourn it today and
take it up later...(Interruptions).

SHRI V. GOPALSAMY: (Interrup-
ticmg) You have come to adjourn the
House.-

'THE DEPUTY CHAIRMAN: I do
not always come to adjourn the
House, I somstiimes come to start the
House, -(Interryptions)

SHRI H K. L. BHAGAT: 'I‘he
sense of the House is net merely of
the Opposition, All the. same; ] was.
saying that since the Opposition does.
not want to sit even for such an
important thing; extra time....Please
hear, The Buxineas Admy Com-
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mittee  allocated
could be more also. H has been
noticed. Since théy are insisting that
they consider other things more imp-
ortant than this debate i that case
you can adjourn the House, But I
want to make it clear that again to-
day Mr, Upendra having spoken  for
40 minutes now wants to run away
.. (Interruptions)

SHRI PARVATHANENI UPEN-
‘-DRA: Highly objectionable.
(Interruptions)

SHRI DIPEN GHOSH: Madam
Deputy Chairman, He hag used a new
bhrase ‘running away’., He is Obses-
sed. with. .. (Interruptions) It was not

a question of running away. You

must know English.
lish, (Interruptions)
meaning of running away?

Then use Eng-

- Iqgwmafa W ST R QAT SIS
¢ #X ¥ Afag 1. .. (EEaE)

SHRI H. K. L. BHAGAT: Without .

any reason if they want the House to
be adjourned,- I do not mind, But
they are trying to abstruct like chlld-
ren, (Interruptwn.s')

it agaaw f : ara a aa:
ol fma a:t ’r‘aﬁsw a7 53
far afl, T AS@?.. (mm)

Iqawnafe : =Y FYIAT fam Sy
T3 T owE fv T @R e
gqsﬁqsqngﬁ 79T FET FatE
FC |

I think by this time one more could
have spoken.

- SHRy V. GOPALSAMY: Op a point
of order, This is a wery  important
discussion. Our hon, Prime Minister
was here. He introduced these Bills,
very important Bills. He should
have stayed throughout and listened
to the debate, .

(Interruptions)

THE DEPUTY CHAIRMAN: Just
a minute, Listen. There is no point

16 hours. ' There
- opinion.

What is the.
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of -order in this. It ig a point of your
If the Prime Minister was
here it is fine. If he cannot be here
it dees not mean that the House will
not work. We will continue,

oft 93 FAIT AR : rr‘rrrraamﬁ’

O A1 FF QU W ..

(mﬁ)

sﬁqao ¥o Qo WIH : Wq JE T
TG &g W E--T9-T% a9 |
qel qla w5 6 wiw fedz Agl
AT TE, WA A N @

. (pmwa®) & THEE THINAE
a-—mr O SqIar goige g7

We would not be obstinate,

oY qaA FWIT AHEW.: AZ OF T
fegr aedy &9 & fag @raT A7
@} 9 1... (ST2um)

PROF. C. LAKSHMANNA: It is
not a, question of running away, This
term has become a very fashionable
one. It is beside: the point. The point
is -that our whenh Speaker was asked
to speak it was made clear to him
that the discussion will be up fo 6
o’clock only today. Otherwise he
would have requested to speak tomor-
row and somebody else could have
spoken. At that stage there was an
agreement that it would end by 6
o'clock, We have got other engage-
ments. And all-of us have to prepare
also for tomorrow’s Independence
Day. (Interruptions) -

AN-HON. MEMBER: The Opp051-
tion is trying to run away. (Inter-
mptwns)

THE DEPUTY CHAIRMAN: 1 don't
think anybody is running away. Eve-
rybody seems to be sticking here-—
fncluding myself. If the House so
agrees that we should continue the
discussion. . . ’
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SOME HON, MEMBERS: No, no.
(Interruptions)

THE DEPUTY CHAIRMAN: I do
not know how many people are speak-
ing at the same time I have got only
two ears,

.. SHRI DIPEN - GHOSH: We have

not agreed. Normally if we want to
continue the House beyond 6 o’clock,
leave is taken from the House or con-
scasug is taken. T hag a talk with the
Minister of State for Parliamentary
Affairs, Mr. Jacob, before 6 o’clock. I
wanted to know whether he was in-
tending that the discussion should
continue beyond 6 o'clock. He teid
me that there wag no objection from
his side if the House is adjdurned at
6 o’clock, ' :

SHRIMATI RENUKA CHOWDHU-
RY: He will never talk to you now.

SHRI DIPEN GHOSH. Mr. Upen.

‘dra was speaking at 6 o'clock. The
question came whether the House

would be adjourned at 6 o’clock and .

Mr. Upendra will continue the day
after tomorrow. OQOur information was
that we would not sit beyond 6 o’clock.

THE DEPUTY .- CHAIRMAN: You
are’ speakjng after 6 o'clock.

SHRI DIPEN GHOSH: Tt is the
because the Vice-Chairman could not
~ give a decision. Anyway, we are hot
going to complete the discussion to-

night, We are having two more days,
The session can alsa be extended be- -

.. yond that, Mr. Bhagat says that since
we are demanding adjournment of
the House, we are running from the
discussion. We will not be running
away, We will be sitting here to vote
it down and to defeat the Government
.on the- floor of the House. We will
not be running away. We will not be
giving you any opportunity to get
these two Bills passed. We are going
to defeat these two Bills. We say

that this THouse be adjourned now.

Let us resume the discussion the day
after tomorrdw at 11 o’clock,
(Interruptions)
THE DEPUTY CHAIRMAN: Let
me first handle this situation. You

~ 'see that we have allotted 16 hours for

these two Bills. We also have an-
other Constitutional Amendment Bill
on Tripura for which we have allot-
ted two hours, It means 18 hours. In
the next two sittings, we will be hav-
ing Special Mentiong and I do not
know whether they will be over in
one hour. Let us have one more spea.
ker, I promise that after one Mem-
ber has spoken, I will adjourn the
House. I dp mnot - know  what
has happened to our.Rajya Sabha,
We have sat over here the whole
night, - (Interruptions) I am sorry you
were not a Member of this House.
So, you don’t know, :

(Interruptions)

=t AXA ATA : ASA, AT FIFET
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... (EEETR) S
PROF. C. LAKSHMANNA. It is
not a question of another .speech.
When Mr, Upendra was to start this

speech it was a clear understanding
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- that the House wiil be adjourned at
6 o'clock. Now he. hag got anuilicr
engagement. He has_to go.

SHRI M. M. JACOB: Madam, in
your absence the Vice-Chairman who
was in the Chair said that the House
would continue up to 6.30 p.m. Now
you caﬁ decide,

THE DEPUTY CHAIRMAN. It is
very unfortunate that we have wast-
ed half an hour in deciding whether
" we shall sit or we shall not sit be-
yond 6 o’clock. By this time we would
have adjourned the House. J request
the hon. Members to sit:, for one spee-
ch and then adjourn so'that we have
less business,

PROF, C. LAKSHMANNA: You are -

standing on procedure. .. (Interrup-

tions).

'THE DEPUTY CHAIRMAN: Just a
minute. I will tell you that the Janata
. Dal has got four Members listed, Only
onq has spoken. The CPM has got 5

‘Members. Now, how are you going .

to find time? (Interruptions) If you
want to akide by the time, then from
Mr, Gurupadaswamy’s side nobody
will speak because he hag taken so
much time. . (Interruptions) Let not
you bind yourself with the time al-
lotted to you, Otherwise, you will be
in difficulty. ’ '

(Interruptions)

PROF, C. LAKSHMANNA: It was
a clear understanding, an agreement,
a convent. .. (Interruptions)... which"
cannot be disturbed. (Interruptioms)

THE DEPUTY CHAIRMAN: Can
we sit up to 7 o’clock?

PROF. C. LAKSHMANNA; No, no,

(Interruptions)

EF A fag Ty wel
MY Uy gr gug @7 fzar
(=magw) , zaw feT g
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If you do not want to sit and dis-
cuss, I cannot say anything, The
Minister is willing-to listen, there are
Members who want to speak. If no-
body wants to hear, then we will ad-
journ the House,

Now, the Hodse stands adjourned
f1-11 am. on 16th August, 1989.

The House then adjourned
at thirty-two minutes past
six of the clock till eleven of
the clock on Wednesday, the
16th August, 1989, o



